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The House then adjourned for lunch at one minute past one of the clock.

————

The House reassembled after lunch at two minutes past two of the clock, 
MR. DEPUTY CHAIRMAN in the Chair

MR. DEPUTY CHAIRMAN: We are now taking up the Payment of Wages 
(Amendment) Bill, 2017. Shri Bandaru Dattatreya.

GOVERNMENT BILL

The Payment of Wages (Amendment) Bill, 2017

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND 
EMPLOYMENT (SHRI BANDARU DATTATREYA): Sir, I beg to move:

 That the Bill further to amend the Payment of Wages Act, 1936, as passed 
by Lok Sabha, be taken into consideration. 

The question was proposed.

डा. सत्यनारा्यण जटि ्या (मध्य �देश): माननी्य उपसभापति  जी, मजदूरों के भगुिान को 
सुतनश्चि ि करने के तलए, सुरक्ा देने के तलए और सम्य पर भगुिान करने के तलए ्यह एक ऐसा 
तवधे्यक है, तजसकी आज के सम्य में, समसामत्य क जरूरि है। उसी की पूर्ि करने के तलए, 
अध्यादेश को तवधे्यक के रूप में पातरि करने के तलए ्यहां पर माननी्य �म मं�ी �ी बंडारू 
दत्ा�े्य ने ्यह तवधे्यक पेश तक्या है। मैं इस तवधे्यक का समर्थन करिे हुए कहना चिाहंूगा तक 
मजदूरों के बारे में सोचिने का ्यह एक अच्ा उपा्य है। हमारे देश के संगति ि और असंगति ि 
के्� में हमारा �तमक काम करिा है। देश में कुशल, अध्थकुशल, श्क लड, अनश्क लड और सेमी 
श्क लड �तमक काम करिे हैं। चँूितक ऑग्थनाइजड सेक्टर में कम्थचिातर्यों की संख्या तनरंिर कम 
होिी जा रही है, इसीतलए हमारे ्यहां पर असंगति ि के्� के मजदूरों की संख्या में तनरंिर वृतद्ध 
हो रही है। इसतल ए ऐसे �तमकों के बारे में, उनके भगुिान को सुतनश्चि ि करने के तलए ्यह तबल 
ला्या ग्या है। ्यह संशोधन तबल मजदूरों की मजदूरी के भगुिान की पद्धति  को रेगुले्ट करने के 
तलए, तवतन ्यतम ि करने के तलए है, It regulates the payment of wages of certain class of 
employed persons. इस अतधतन ्यम में अनेक बार संशोधन हुए हैं, 2005 में अंतिम बार संशोधन 
हुआ रा। इस अतधतन ्यम की धारा 6 ्यह उपबंध करिी है, Section 6 of the Act provides 
that all wages shall be paid in current coin or currency notes or in both. ्यह जो 
धारा 6 है, इसमें उपबंध तक्या ग्या है तक हम जो कम्थचिारी को, �तमक को भगुिान करें, वह 
चिाहे हमारे �चितल ि तसकके हों ्या नो्ट हों, उसके माध्यम से करें। जैसा तक आप जानिे हैं, ्यह 
जो तवमु�ीकरण हुआ है, उसके कारण से और उस सम्य में करेनसी का तजस �कार का �वाह 
होना चिातहए, उस श्रति  को भी सुचिारू रूप से तन्ंयत�ि करने के तलए ्यह बाि बहुि जरूरी 
हो गई री, उस दृश््ट  से ्यह तवधे्यक लाने का काम हुआ है। ्यह तवधे्यक 28 तदसंबर, 2016 को 
ला्या ग्या रा। हमने कोतशश की री तक 15 तदसंबर, 2016 को इस तवधे्यक को लोक सभा में 
पातरि तक्या जाए, तकनिु उस वकि की अपनी पतर श्रति  के कारण से ्यह पातरि नहीं हो पा्या 
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रा। इसतल ए मजदूरों के भगुिान को सुतनश्चि ि करने के तलए इस अध्यादेश को लाना पड़ा और 
इस अध्यादेश के माध्यम से मजदूरों के भगुिान को उनके खािों में अंिरण करने का, उनके 
भगुिान को सुतनश्चि ि करने का एक �भावी उपा्य तक्या ग्या। इस अतधतन ्यम की धारा 6 पहले 
से ही ्यह अतधकार देिी है तक कम्थचिारी अपना ऑपशन दे तक वह तकस िरह से अपना भगुिान 
चिाहिा है। वह नगद में भगुिान चिाहिा है ्या चैिक के द्ारा भगुिान चिाहिा है ्या तफर उसके खािे 
में उसके भगुिान का अंिरण कर तद्या जाए, ्ट्ा ंसफर कर तद्या जाए, इसके तलए उसके पास 
वकैशलप क व्यव्राएं उपलबध हैं। तफर भी इसको सुतनश्चि ि करने के तलए हमारा मजदूरी संदा्य 
अतधतन ्यम, 1936, जो बहुि पुराना है, उसमें ्यह एक संशोधन करने का काम हुआ है और ्यह 
तवधे्यक इस रूप में ्यहां पर �्िुि हो ग्या है। भगुिान की पद्धति  को दोष-रतह ि बनाने का ्यह 
उपा्य है और सार ही ्यह तडतज ्टल, कैशलेस की तदशा में भी एक �भावी कदम है, जो हमारी 
अर्थव्यव्रा को एक सशकि माध्यम देिा है। इस िरह से ्यह एक �भावी उपा्य तक्या ग्या है। 
इससे पहले भी आं� �देश, उत्राखंड, पंजाब, केरल, हतर ्याणा की राज्य सरकारों ने अतधतन ्यम 
में संशोधन कर चैिक अरवा बैंक खािों में अंिरण करने का �बंध कर रखा है। िो ्यह पद्धति  
�चिलन में आ गई है और इस पद्धति  को पूरी िरह से पुखिा करने के तलए ्यह संशोधन लाने का 
काम इस तवधे्यक के माध्यम से हम कर रहे हैं, तजससे �तमकों को तकसी भी �कार से शोषण 
का तशकार न होना पड़े। हमेशा ्यह तशका्यिें रहिी रीं तक मजदूरों को जो भगुिान तक्या जा 
रहा है, उसमें पूरा भगुिान नहीं हो रहा है ्या कभी भगुिान नहीं भी हो रहा है। इस भगुिान 
को सुतनश्चि ि करने के तलए ्यह एक बहुि ही आव््यक और सुरक्ातमक कदम है तक इस िरह 
के तवधे्यक को पातरि करने का काम तक्या जाए। इसतल ए मैं चिाहंूगा तक इस अध्यादेश को हम 
तवधे्यक के रूप में पतर वर्िि करने का काम करें। मैं ्यह भी कहना चिाहंूगा तक इसके कारण 
से ईएसआई, जो राज्य कम्थचिारी बीमा ्योजना की ्वा््थ्य सेवा है, उसका भगुिान सुतनश्चि ि 
हो रहा है और ्ेय राज्य कम्थचिारी बीमा ्योजना और भतव ््य तनतध  ्योजना, जो �तमकों के तहि 
की बड़ी ्योजनाएं हैं, उन ्योजनाओं से भी ्यह उनके तलए सुरक्ा �ापि करने का एक महतवपूण्थ 
उपा्य होगा। इस तवधे्यक के माध्यम से ्यह जो पद्धति  लाने का काम सरकार ने तक्या है, ्यह 
बहुि महतवपूण्थ और जरूरी है।

उपसभापति  महोद्य, हमारे देश में तजस िरह से संगति ि और असंगति ि के्� के �तमक 
हैं, उन सभी के कल्याण की बाि होनी चिातहए। मैं ्यहां पर ्यह कहना चिाहंूगा तक हमारे देश में 
अनेक �कार के �तमक हैं, तजनके काम करने की पद्धति ्या ं लगभग समान ही हैं और हम एक 
लंबे सम्य से समान काम के तलए समान विेन देने के उपा्य करने के बारे में सोचि रहे हैं। मैं 
भारिी्य मजदूर संघ के का्य्थकिता के नािे �तमक के्� से वषषों िक, 1966 से लेकर अब िक, 
जुड़ा रहा हँू और इस के्� में काम करिा रहा हँू। मैं जानिा हँू तक �तमकों को तकस �कार विेन 
तवसंगति ्यों से बचिाने के तलए उपा्य करना आव््यक है। इस दृश््ट  से सरकार इसके बारे में भी 
तनश्चि  ि रूप से सकारातमक उपा्य करने का काम करेगी। हमारे देश में contract labours हैं, 
आकश्म क �तमक हैं, तदहाड़ी मजदूर हैं, कृतष मजदूर हैं, मनरेगा में काम करने वाले मजदूर 
हैं, आँगनवाड़ी के का्य्थकिता और सहा्यक हैं। अगर हम ्ेय सारे भगुिान सुतनश्चि  ि कर सकें , 
बैंकों के माध्यम से, चेिक के माध्यम से ्या उनके खािों में अंिरण करने के माध्यम से, िो ्यह 
बहुि अच्ा काम होगा। सरकार ने इसके तलए पहले ही जन-धन ्योजना के खािे शुरू तकए हैं। 

[डा. सत्यनारा्यण जत्ट ्या]
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तनश्चि  ि रूप से �धान मं�ी, नरें� मोदी जी ने भतव ््य की सारी ्योजनाओं के अनिग्थि तजस िरह 
से उसको �मबद्ध बना्या है, उसके अनिग्थि ्यह भी एक कदम है, तजसको सुतनश्चि  ि करने का 
उपा्य करना है।

महोद्य, ्यह तवधे्यक बहुि ही उप्योगी है और समसातम्यक भी है। मैं �तमकों के तहि में 
कहना चिाहँूगा, चँूितक हम िो जानिे हैं तक

 "कौन बनािा है तहनदु्िान,
 भारि का मजदूर-तकसान",

तक ्यह भारि के मजदूरों को सुरक्ा देने का एक �भावी उपा्य है। सरकार ने इस तवधे्यक 
के रूप में इस तदशा में एक महतवपूण्थ फैसला तक्या है। मैं इस तवधे्यक को पातरि करने के 
तलए और ्यहा ँ लाने के तलए तनश्चि  ि रूप से सरकार का अतभनंदन करिा हँू, ्वागि करिा हँू 
और उममीद करिा हँू तक

 "मानविा के तलए ऊषा की तकरण जगाने वाले हम;
 शोतषि, पीतड़ि, दतल ि जनों का भाग्य बनाने वाले हम"।

मैं इस तबल का समर्थन करिा हँू। धन्यवाद।

�ी मधुसूदन टम�ाी (गुजराि): सर, आपने इस तबल पर मुझे बोलने का मौका तद्या, इसके 
तलए मैं आपका शुत�्या अदा करिा हँू। मैं आपका ध्यान एक ऐसे तव्लेषण की ओर आकर्षि 
करना चिाहिा हँू तक this is the most neglected legislation as far as implementation 
is concerned. इसका जनम इसतल ए हुआ रा तक पहले जो लोग कपड़ा तमल में काम करिे रे 
और मंदी के वकि जब मातलक उनको पैसा नहीं देिे रे और बोलिे रे तक ्यह कपड़ा ले जाओ, 
कपड़ा बाजार में बेचिो और उसमें से अपनी िनखवाह ले लो। इसको ह्टाने के तलए और इसको 
तम्टाने के तलए उस वकि मजदूरों ने जो लड़ाई लड़ी, मजदूरों के संगिनों ने जो लड़ाई लड़ी, 
उससे ्यह piece of legislation आ्या तक जो मजदूर काम करिा है, उस मजदूर को मातलक 
द्ारा compulsorily cash में पैसा देना पड़ेगा और उसकी िारीख ि्य की गई। चँूितक उसको 
पैसा देना पड़ेगा, इस वजह से उसको उसका तरकॉड्थ रखने की व्यव्रा करनी पड़ेगी। लेतकन 
जैसे-जैसे सम्य आगे बढ़िा ग्या, Industrial Disputes Act आ्या, Bombay Industrial Relations 
Act आ्या और दूसरे Acts आए। उनमें से तकिनी ही चिीजें regulate हुईं, लेतकन Payment of 
Wages Act तबलकुल ऐसा neglected piece रहा, तजसके बारे में Labour Department ने ज्यादा 
कु् नहीं तक्या, क्योंतक जो organized industries रीं, व े अपने आप सम्य पर उनको पैसा दे 
देिी रीं। इस वजह से लोगों को इसके ऊपर ज्यादा काम करने की जरूरि महसूस नहीं हुई। 
सर, आज क्या श्रति  है? चँूितक wages धीरे-धीरे बढ़िे गए, बहुि सी industries में industrial 
workers की श्रति  और भी खराब होिी गई और unorganized sector के अनदर काम बढ़िा 
ग्या। The worst part is, तक गवन्थमें्ट के जो तडपा्ट्थमेंटस हैं, जो पहले गवन्थमें्ट के अनदर 
casual labour permanent रखिे रे, उनहोंने daily wages के ऊपर उनको काम पर रखना 
शुरू कर तद्या। उससे भी एक step आगे जाकर Minimum Wages Act के िहि जो काम तलए 
जािे रे, तडपा्ट्थमेंटस ने उन कामों को drought relief work और दूसरे works के अनदर उन 
कामों को करवा कर Minimum Wages Act के सेकशन 26 के अनदर exemption दे तद्या। इस 
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exemption की वजह से श्रति  ्यह हुई तक उन पर Minimum Wages Act लागू नहीं होिा है। 
जब उन पर वह Act लागू नहीं होिा है, िो उनको तरकॉड्थ रखने की भी ज्यादा जरूरि नहीं 
पड़िी है। सबसे पहले Payment of Wages Act के अनदर जो श्रति  पैदा हुई है, वह ्यह है 
तक you know, all the Departments of the Government, by and large, of all the State 
Governments of the country, say, for example, PWD Department, Forest Department, 
Irrigation Department, they always keep casual labour. क्योंतक Supreme Court का जो 
judgement आ्या है, उसके अनुसार अगर कोई तकसी को minimum wage से कम देिा है, िो 
वह बेगार माना जाएगा है, it is forced labour. इस वजह से minimum wage को compulsory 
कर तद्या ग्या, लेतकन तकिनी ही राज्य सरकारों ने अपने फंड से भी minimum wage की 
payment करने में असमर्थिा तदखाई है। इस वजह से श्रति  ्यह हो गई है तक Department, 
in which they are keeping casual labour, व े उसका तरकॉड्थ ही नहीं रखिे हैं। तकिने काम 
ऐसे होिे हैं, जो साल में 20-25 तदन चिलिे हैं ्या 30-40 तदन चिलिे हैं। Say, for example, पूरे 
देश के अंदर Forest Development Corporations हैं। तजिने भी mines and forest produce 
हैं, उनको आतदवासी और दूसरे लोग जंगलों के अंदर इकट्ा करिे हैं, that is a regulation 
between the Forest Development Corporation and the casual labour. अभी हमारे ्यहां से 
Afforestation का तबल पास हुआ रा। उसमें जो plantation करने वाले मज़दूर हैं, जो चिौकीदार 
हैं, जो sapling लगािे हैं, जो बाड़ बनािे हैं, जो पतरर के hedge बनािे हैं ्या जो गड्ा खोदने 
वाले मज़दूर हैं, ्ेय सब तबलकुल casual labour होिे हैं। न िो उनमें से तकसी का कोई तरकॉड्थ 
रखा जािा है और न ही तकसी को wage slip दी जािी है। मैंने फॉरे््ट तडपा्ट्थमें्ट से तसफ्थ  
wage slip लेने के तलए 20 साल गुज़ारे हैं, क्योंतक wage slip देने का मिलब ्यह हुआ तक 
they have to keep the record. अगर wage slip हो, िो at least, they can claim तक मेरे 
240 तदन हो गए हैं, इसतल ए मैं Provident Fund का भी हकदार बनिा हंू और Gratuity का 
भी हकदार बनिा हंू। Now, this is all done by the Government Departments. I am not 
talking about the private people or private employers. The worst part in this country, 
now, is, most of the Government Departments keep the casual labour as a labour 
without giving them any benefit of labour legislation. उसमें Payment of Wages Act का 
िो सवाल ही नहीं पैदा होिा है, क्योंतक मज़दूर बदलिे रहिे हैं। एक बार व े बदले जािे हैं और 
अगर उनके 240 तदन नहीं हुए हैं, िो बीचि में ही सब ह्टा तदए जािे हैं। उनका कोई तरकॉड्थ नहीं 
रखा जािा है, उनको wage slip नहीं दी जािी है, क्योंतक अगर कोई labour दूसरा काम करने 
वाला है, इससे उसके wage का अंिर बदल जािा है। उदाहरण के तलए मैं Forest Department 
के अंदर काम करने वाले चिौकीदार की बाि करंूगा, उसके पास पा ंचि से साि तकलोमी्टर का 
एतर्या होिा है। जहां-जहा ं पला ं्ेटशन होिा है, वहां-वहां जाकर उसको चैिक करना होिा है। उसे 
कोई भी ranger, कभी भी, without giving any notice, उधर से उिाकर तकसी दूसरी जगह पर 
भेज सकिा है ्या तजसने ज्यादा पैसे तदए होंगे, उसको वह रख लेिा है, इसको तनकाल देिा 
है। इन हालि के अंदर ्ेय लोग काम कर रहे हैं। ्यह श्रति  ज्यादािर सभी जगहों पर है। आप 
Irrigation Department को देख लीतजए। आज Irrigation Department का सबसे ज्यादा काम 
NREGA के अदंर होिा है। NREGA के अदंर fixed wages हैं। अगर उनको Irrigation Department 

[�ी मधुसूदन तम�ाी]
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हा्यर करेगा, िो उसको 300 ्या 350 रूप्ेय देने पड़ेंगे, लेतकन अगर NREGA के अंदर उनको 

काम तद्या जाएगा, िो कम पैसे देने पड़ेंगे। Forest Department का जो actual departmental 

work रा, that has been replaced by NREGA और NREGA में आपको wage slip देने की 

जरूरि ही नहीं पड़िी, न ही व े देिे हैं और न ही NREGA के अंदर Payment of Wages Act 

लागू होिा है। लाखों मज़दूर इसमें काम करिे हैं। जब बज्ट के ऊपर चिचिता होगी, िब मैं आपको 

बिाऊंगा तक इसके अंदर by and large, Government department के जो regular work रे, 

how that work was transferred into NREGA. जो लोग गड्ा खोदने को criticize करिे रे, 

आज व े ही गड्ा खुदवाने वाले हैं, क्योंतक न्ेय बज्ट के अंदर िालाब बनवाने की बाि भी आई 

है और गडे् खुदवाने की बाि भी आई है। NREGA में जो काम करिे हैं, उनको 100 तदन की 

मज़दूरी दी जािी है। हालातंक 100 तदन की मज़दूरी के अंदर अगर हम तसफ्थ  seasonal work 

को तगनें, िब िो they are seasonal workers, so, all the labour laws must apply to them. 

Why are they given an exemption? उनके ऊपर minimum wage का कानून लागू नहीं होिा 

है, इसमें उसको भी exemption दी गई है, क्योंतक इसकी clarification व े ्यह कहिे हुए देिे हैं 

तक ्यह िो तसफ्थ  एक ्कीम के अंदर है। वसेै ्यह under the Act है और उसकी एक ्ूयतन्यन 

भी रतज ् ्टर हुई है, लेतकन Labour Department उसकी कोई cognizance नहीं लेिा है, इसतल ए 

Payment of Wages Act के अंिग्थि, न िो उनको wage slip दी जािी है और न ही उसके 

अनुसार उनको िनखवाह तमलिी है। आज िो श्रति  और भी खराब हो गई है। जैसे अगर मेरी 

िनखवाह है, आप उसको मेरे एकाउं्ट में जमा करवाने के तलए लेकर आिे हैं, लेतकन बैंक में 

पैसा withdraw होने वाला नहीं है और सरकार उसका कोई तरकॉड्थ नहीं रखिी है। आपके पास 

इस कानून को लागू करवाने की क्या machinery है? NREGA के अंिग्थि अगर आप 15 तदन के 

अंदर काम नहीं देिे, िो व े compensation के हकदार होिे हैं। गुजराि में को्ट्थ ने ्यह तडसीज़न 

तद्या तक इनको unemployment allowance तमलना चिातहए, लेतकन उनको वह नहीं तद्या ग्या। 

्यह केस Payment of Wages Act के िहि फाइल तक्या ग्या रा। अगर आप हाई को्ट्थ में 

जाइए, िो वहां पर तडसीजन लेने में सालों लग जािे हैं। सवाल ्यह है तक ्यह िो हम ले आए 

हैं, लेतकन हैंडलूम सेक्टर, जहा ं पॉवरलूम में 10-20 लोग काम करिे हैं ्या डा्यमंड सेक्टर में 

जहा ं 10-20 लोग काम करिे हैं, वहां पर िो ्यह िीक है, परनिु इस देश के जो करोड़ों लोग 

अनऑगगेनाइजड सेक्टर में काम करिे हैं, उनकी आज क्या श्रति  है? मेरी त�वेंस लेबर तमतन ् ्ट्ी 

और लेबर तडपा्ट्थमें्ट से है, पर््टकुलर लेबर तमतन ् ्टर से नहीं है, लेतकन लेबर तडपा्ट्थमें्ट में सबसे 

ज्यादा के जुअल्टीज़ 15-20 सालों में हुई हैं। उनका ््टाफ कम हुआ है। उनका बज्ट भी कम 

हुआ है। महोद्य, आज सुबह जैसे हमारे माननी्य सद््य, �ी जाधव जी बिा रहे रे तक चिाइलड 

लेबर के अंदर जो इं्पेकशन हुए, व े दो परसें्ट भी नहीं हुए।

[उपसभाध्यक्ष (�ी सुखेनदु शेखर रा्य) पीठासीन हुए]

उनके ऊपर तकिने केस तकए गए, उसकी िो बाि ही आप जाने दीतजए। क्या आप उसे 

पेमें्ट ऑफ वजेेज़ एक्ट के अंदर श्ल प दोगे, क्या उसका तरकॉड्थ रखोगे, क्या उसे आप चेिक से 

पेमें्ट करोगे ्या कैश पेमें्ट करोगे, आप क्या एं््योर करिे हैं? Who will ensure it? As far as 
I am concerned, this may be a very good piece of legislation for the unorganized 
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sector, लेतकन इसके बारे में, मैं तमतन ् ्टर साहब से जानना चिाहिा हंू तक आप क्या करना चिाहिे 

हैं और पेमें्ट ऑफ वजेेज़ एक्ट के अनिग्थि उनहें पेमें्ट करने को कैसे इमपलीमें्ट कराना चिाहिे हैं? 

सर, पेमें्ट ऑफ वजेेज़ के अंदर जो तलखा है, उसे मैं पढ़ना चिाहिा हंू–‘‘All wages shall 
be paid in current coin, or, currency notes, or, by crediting wages into the bank 
accounts of the employees.” cheque, आप सरकार के तडपा्ट्थमेंटस से सीधे चेिक से पेमें्ट 
कराइए। All the labours which are employed by the various Departments of the 
Governments as casual labourers, let their wages go into their bank accounts. Let 
there be a record. You examine it and find it out. Why is the Labour Department not 
doing it? मैं िो बोलिा हंू तक लेबर तडपा्ट्थमें्ट इिना सु्ि क्यों है और क्यों तबलकुल ्ूटरलेस 
हो ग्या है? इसी वजह से सबसे ज्यादा केजुअल्टीज़ हुई हैं। सबसे पहला सवाल है काम तमलने 
का तक काम तमलना चिातहए।

सर, ए�ीकलचिर लेबर की हालि िो इससे भी ज्यादा खराब है। उसमें तकसी कानून का 
पालन नहीं होिा है। पूरे ए�ीकलचिर तडपा्ट्थमें्ट के खड़े होने के बावजूद भी वहा ं तकसी भी कानून 
पर अमल नहीं होिा है और अमल करा्या भी नहीं जािा है, क्योंतक उसमें सबसे ज्यादा वा्यलेंस 
होिा है। ऐसा लेबर तडपा्ट्थमें्ट वाले भी मानिे हैं। उसे इमपलीमें्ट कराने में तडपा्ट्थमें्ट के इं्पैक्टर 
भी डरिे हैं। इसी िरह मैं कहना चिाहिा हंू तक ्यतद  मुझे सरकार पर केस फाइल करना है, िो 
सबसे पहले सरकार से मंजूरी लेनी पड़िी है, क्योंतक उसमें ्यह है तक अगर इसके ऊपर केस 
फाइल करोगे, िो 'नो ऑबजेकशन' सर््टतफ के्ट चिातहए।

They don’t do it. और इसकी वजह से, मैं ्यतद  10 तदन काम करंू और मुझे 10 तदन का 
पेमें्ट नहीं तमलिा है, िो मैं कहां और तकस को्ट्थ में जाऊंगा? तमतन ् ्टर साहब, मैं आपसे और 
आपके तडपा्ट्थमें्ट से जवाब चिाहंूगा तक उसे ्यतद  5 ्या 10 तदन का पेमें्ट नहीं तद्या जािा है, िो 
क्या मैकेतनजम है, क्या कंपलशन है ््ेट्ट के ऊपर और तडपा्ट्थमें्ट के ऊपर?

सर, मैं बिाना चिाहिा हंू तक बहुि पैसा खा्या जािा है। फॉरे््ट तडपा्ट्थमें्ट के अंदर जब 
पला ंटस लगाए जािे हैं, िो िीन वीत डंग होिी हैं। िीन में से दो कीं, एक वीत डंग की ही नहीं और 
उसका पैसा चिला ग्या। उसमें फर््टलाइजर डाला जािा है, लेतकन वह उसमें डाला नहीं जािा 
है, उसका पैसा बाहर ही बाहर चिला जािा है। तकिने गडे् खोदे, उसका कोई तरकॉड्थ ही नहीं 
होिा है और तकिने मजदूर लगे, उसका भी कोई तरकॉड्थ नहीं होिा, क्योंतक वह सीज़नल होिा 
है। वह केवल 15-20 तदन का ही सीज़न होिा है। िेंदू पते् का सीज़न ज्यादा से ज्यादा एक 
महीने चिलिा है। इतरगेशन तडपा्ट्थमें्ट में काम करने वाले, जो रोड के आजू-बाजू में तकनारी ्ूट्ट 
जािी है, उसे बाधंने के तलए तजन मजदूरों को लगा्या जािा है, उनहें हमेशा बदल तद्या जािा 
है, तजससे तक उनका इसमें कोई हक न बने। ्यह डेतलबरे्टली क्यों होिा है?

महोद्य, आप इंड््ट्ी को करोड़ों रूपए दें, मुझे इसमें कोई �ॉबलम नहीं है। आप उनहें दें, 
िातक इंड््ट्ी में एमपलॉ्यमें्ट बढ़े। हम भी चिाहिे हैं तक एमपला्यमें्ट बढ़े। मेरा �ीवेंस ्यह है तक 
जो करोड़ों की संख्या में ए�ीकलचिरल लेबर और अनऑगगेनाइजड लेबर हैं, उनहें हम क्या दे रहे 
हैं? उसके तलए कानूनों और उनके इमपलीमें्ेटशन की हम क्या व्यव्रा कर रहे हैं? सर, तबलकुल 

[�ी मधुसूदन तम�ाी]
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बलैंक हैं, unfortunately I must say. मैं अभी भी डील कर रहा हंू। मैं िीन-चिार ्ूयतन्यनस का 
जनरल सै�े्टरी हंू। मैं देखिा हँू तक क्या हालि है। सर, हमारे ्यहा ं गुजराि में अमबाजी नाम 
की एक जगह है, जहा ं माब्थल माइंस हैं, तजसके बारे में हमारे तमतन ् ्टर वगैरह सब जानिे हैं। 
वहां माब्थल माइंस में बलाश््ट ंग की वजह से मजदूर मर जािा है। वह माइंस में बलाश््ट ंग की 
वजह से मर जािा है, लेतकन उसे कमपंसेशन नहीं तमलिा है। वह कहां पर जाएगा? अगर वह 
लेबर ग्या भी िो वहां से उसको भजु जाना पड़ेगा, which is almost 300 kilometers, वहा ं पर 
Conciliation Officer बैििा है। जहा ं पर ्ेय माइंस हैं, वहां पर वह नहीं बैििा है। वह सोचििा है, 
अगर पैसा नहीं तद्या, िो मैं अपने पैसे लेने के तलए 300 तकलोमी्टर दूर रोड़े ही जाने वाला हँू! 
्यह कैसी व्यव्रा है? तमतन ् ्टर साहब, मैं आपसे गुजातरश करिा हँू तक ज़रा मेहरबानी करके 
इसको देतखए। मैं सरकार से भी गुजातरश करिा हँू, तसफ्थ  एक िरफ इंड््ट्ी की ओर मि देतखए। 
मुझे उनसे कोई �ॉबलम नहीं है। व े हैं, िो उनसे काम तमलेगा, लेतकन तबलकुल सामने जो करोड़ों 
लोग हैं, उनकी िरफ भी िो रोड़ी नज़र कीतजए। ्यह क्यों नहीं हो रहा है? अगर आपको गरीबी 
दूर करनी है, िो सबसे पहले जेब में पैसा जाना चिातहए। जो मजदूरी करिा है, उसको पूरा पैसा 
तमलना चिातहए, सम्य से तमलना चिातहए, उसके पूरे हक़ तमलने चिातहए, व े कहा ं पर हैं?

सर, कोई चिाहे कु् भी करे, आज तर�ू्टमें्ट के अनदर पैसे तदए बगैर काम नहीं तमलिा है, 
चिाहे वह फॉरे््ट तडपा्ट्थमें्ट हो, इतरगेशन तडपा्ट्थमें्ट हो, पीडबल्ूयडी हो ्या सरकार का कोई भी 
तडपा्ट्थमें्ट हो। �ाइव्ेट में िो श्रति  और भी खराब है। वहा ं िो hire and fire की श्रति  है। जो 
नहीं आ्या, उससे कह तद्या ग्या तक िुमहारा पैसा नहीं है, जाओ। िुमसे जो हो, वह कर लेना। 
वहां ्ूयतन्यन की श्रति  क्या है? उसके सामने कौन लड़ने वाला है और उसके तलए कौन लड़िा 
है? It is the most hazardous activity as far as trade unions are concerned. आज ्ट्ेड 
्ूयतन्ंयस के अनदर जाने वाला आदमी नहीं है। वह सोचििा है, मैं ्यह क्यों करूँ? मेरी सेफ्टी क्या 
है? मेरे पास कौन-सा कानून है? हमारे ्यहां जो dissenting voice है, उस dissenting voice 
को ्यह कहकर बंद तक्या जािा है तक ्यह िो नकसलाइ्ट है। सर, एक जमाना रा जब मुझे 
पिा होिा रा तक ्यह People's War Group का आदमी है। अब इसको मैं क्या बोलँू? हमारी 
सरकार — िुम तसफ्थ  मजदूरों, आतदवासी मजदूरों के सवालों को उिाओ, िो उसमें िुम People's 
War Group, leftist और नकसलाइ्ट हो जािे हो, क्योंतक िुम जंगल में जाकर काम करिे हो। 
तमतन ् ्टर साहब, ्यह पेमें्ट एंड वजेेज़ ऐक्ट के सार जुड़ा हुआ है, मैं आपको ्यह ्याद तदलाना 
चिाहिा हँू। It is not just a small piece of legislation; it is a very, very big responsibility 
as far as I am concerned, and you have to look into it, and your Department has 
to ensure all these things for the people of the country, तफर न िो नकसलाइटस पैदा 
होंगे और न ही लेशफ्ट ् टस ्या राइत्ट्टस पैदा होंगे। अगर आज पूरे देश में सब काम िीक से 
चिल रहा है, िो तमतन मम वजेेज़ के implementation का काम क्यों नहीं चिल रहा है? पैसे सम्य 
से क्यों नहीं तमल रहे हैं? मैं ्यह भी नहीं समझ पा रहा हँू तक आप MNREGA के पैसे पो््ट 
ऑतफस में क्यों जमा करवा रहे हैं, बैंक में क्यों जमा करवा रहे हैं? मैंने काम तक्या है, मुझे पैसे 
दो, शाम को मुझे पैसे चिातहए। हमारी िनखवाह हर महीने तमल सकिी है, लेतकन MNREGA की 
िनखवाह नहीं तमल सकिी है, उसमें उसको 10 एतवडेंस चिातहए। मैंने आज काम तक्या है, िो 
उसका पैसा मुझे िीन हफिे बाद तमलेगा। हम कैसी सरकार चिला रहे हैं और हम कैसा काम करवा 
रहे हैं? सभी िरफ वाले, इधर वाले, उधर वाले, मैं तकसी अकेले को नहीं कोस रहा हँू, ्यह मेरी 
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आपसे गुजातरश है। मेरे तहसाब से इसके अनदर से 'or' शबद तनकाल दीतजए। आपने इसके अनदर 
तलखा है, ‘‘in notes or by cheque’’. आप इसे कैश करवाइए। मजदूरों का तकिना पैसा है? 
वह िो तकसी का भी 24,000 से ज्यादा नहीं है। तकसी को तमलेगा भी नहीं, अगर इिना तमलेगा, 
िब िो बहुि हो ग्या। अगर महीने के 10,000 रूप्ेय तमलिे, िब भी बहुि हो जािा। आप वह 
पैसा कैश क्यों नहीं देिे हैं, उसे आप चेिक से क्यों देिे हैं? आप तरकॉड्थ रखवाइए। सर, जंगलों 
के अनदर ्या दूसरी जगहों पर जो एशक्टतव ्टी होिी है, तजसमें �ॉतफ्ट होिा है, उस �ॉतफ्ट के 
अनदर बोनस के व े हक़दार होिे हैं। उस बोनस को देने के तलए उनके पास तरकॉड्थ नहीं होिा, 
िो तफर व े बोनस तकसको दें?

सर, मैं तसफ्थ  गुजराि की बाि करिा हँू, ओतडशा और आं� �देश की बाि नहीं करिा हँू। 
ओतडशा के िेंदू पते् की वजह से जो श्रति  पैदा हुई, वह सब जानिे होंगे। सर, वहा ं तकसी का 
तरकॉड्थ नहीं होिा। मैंने जो काम करके तद्या है, उसका जो बोनस approve होिा है, उसका मैं 
legitimate हक़दार हँू, लेतकन वहां पर तकसी को सांप ने का्ट तल्या, कोई औरि ऊपर से नीचेि 
तगर गई ्या पते् लेकर कौन ग्या, उन सबका तरकॉड्थ Forest Development Corporation ्या 
Forest Department के पास नहीं होिा है। अगर लेबर तडपा्ट्थमें्ट वाला कोई बिा दे, िो मैं जरूर 
पिा कर लँू। उनके तडपा्ट्थमें्ट में चेिक कीतजए। लेबर तडपा्ट्थमें्ट की ओर से आप तडपा्ट्थमेंटस में 
चेिक करवाइए, जो सबसे ज्यादा उसके ऊपर धौंस रखिे हैं। ्यह हालि आज पेमें्ट और वजेेज़ 
की है। Unorganized Sector में, जो दो-दो, पा ंचि-पा ंचि मजदूर रखिे हैं, उसकी बाि है, कं््ट्कशन 
लेबर की बाि है। कं््ट्कशन इंड््ट्ी में कहां ्यह कानून लागू होिा है? लाखों मजदूर कं््ट्कशन 
इंड््ट्ी में काम करिे हैं। गुजराि, मध्य �देश, राज्रान आतद से ज्यादािर मजदूर कं््ट्कशन 
में जािे हैं, क्योंतक दूसरा कोई अनश्क लड काम िो है नहीं। व े लोग फु्टपार पर सोए रहिे हैं, 
एशकस डें्ट होिे हैं, िो उनकी जानें चिली जािी हैं। अभी तकसी ने िीन लोगों के ऊपर गाड़ी चिढ़ा 
दी, जब तक व े लोग फु्टपार पर सो रहे रे। ्यह बीिे हफिे की बाि है। इसके कारण सब मजदूर 
वहां से पला्यन कर गए ्यानी वापस चिले गए। उनके पैसे वसेै के वसेै ही धरे रह गए। का ं्ट्ेक्टर 
बोलिा है तक मेरे पास पैसा नहीं है, मैं कैश कहा ं से लाकर दंू? क्या आप उनको इसके तलए 
assure करिे हैं? मैं आपसे इस िरह की आशा रखिा हँू तक जो कं््ट्कशन वक्थ स्थ हैं, फॉरे््ट 
वक्थ स्थ हैं िरा दूसरे तडपा्ट्थमेंटस के casual labour हैं, उनको आप इस पेमें्ट एणड वजेेज़ एक्ट 
के माध्यम से इस बाि के तलए assure कीतजए। तसफ्थ  एक्ट बनाने से मजदूरों को पैसा नहीं तमल 
जािा है। मुझे पैसा चिातहए, मैंने काम तक्या है, उसका पैसा चिातहए। मुझे मजदूरी भीख के रूप में 
नहीं चिातहए, मुझे सम्य से अपनी मजदूरी चिातहए। आपका तडपा्ट्थमें्ट ्या सरकार का तडपा्ट्थमें्ट 
आज िक उनको ्यह assure नहीं कर सका, चिाहे वह ््ेट्ट का हो ्या कें � का हो। कें � वाले 
बोलेंगे तक ्यह िो ््ेट्ट सबजेक्ट है, हम क्या करें? इस तवष्य में जो sensitivity है, मेरे तहसाब 
से वह तबलकुल मर गई है। आज उनको कोई नहीं जानिा, तजन हजारों मजदूरों के पैसे वसेै के 
वसेै बाकी पड़े हैं ्या पड़े रहिे हैं।

सर, मुझे खुशी है तक आज आप इस िरह का तबल लेकर आए हैं, लेतकन मैं क्या करंू, मैं 
इिने सालों से काम करिा हँू, मैं ्यह देखिा हँू तक उनकी क्या हालि है, इसतल ए मैं बिा रहा 
हँू। सर, इस वजह से मैंने इनको तकिनी ही चिीजें बिाई हैं। मैं इनसे आशा रखिा हँू, क्योंतक मैं 

[�ी मधुसूदन तम�ाी]



Government [8 February, 2017] Bill 355

इनका हमशकल हँू। एक बार ्ट्ेन में तकसी ने मुझसे पू् तल्या तक क्या आप बंडारू दत्ा�े्य हो, 
िो मैंने कहा तक नहीं, मैं मधुसूदन तम�ी हँू। ...(व्यवधान)... ्ेय मेरे हमशकल हैं। ...(व्यवधान)... 

उपसभाध्यक्ष (�ी सुखेनदु शेखर रा्य): इसके तलए आपको रोड़ा दुबला होना पड़ेगा।

�ी मधुसूदन टम�ाी: सर, मैं इनसे ्यह आशा रखिा हँू। ...(व्यवधान)... सर, अगर सरकारी 
आदतम ्यों को बुरा लगे, िो व े मुझे माफ करें, लेतकन आप जब िक उनके ऊपर डंडा नहीं 
चिलाइएगा, िब िक व े काम नहीं करिे हैं। जब उनको लगिा है तक मेरी नौकरी जाने वाली है, 
िब व े फ्टाफ्ट काम करने लगिे हैं। जब िक इस िरह की श्रति  नहीं आिी है, िब िक व े
काम नहीं करिे हैं। मैं आपसे ्यह कहना चिाहिा हँू तक मजदूरों के तहि के तलए आप उन पर 
डंडा चिलाइए। आप लेबर तडपा्ट्थमें्ट के ऊपर डंडा चिलाइए और उनको बिाइए। आप वहा ं जाकर 
random check कीतजए। आप कहीं पर भी जाकर चेिक कीतजए, वहां पर बहुि सारे लोग आपसे 
कमपलें्ट करेंगे।

सर, मैं इस तबल का सपो्ट्थ करिा हँू और आशा रखिा हँू तक तमतन ् ्टर साहब इसके ऊपर 
पूरा ध्यान देकर इस पूरे कानून को real sense में implement कराएंगे, िातक लोगों की जेब 
में उनकी मजदूरी का पैसा जाए। मुझे ्यह आशा है तक आप इस िरह का कोई कदम उिाएंगे, 
धन्यवाद।

�ी संज्य सेठ (उत्र �देश): माननी्य उपसभाध्यक् महोद्य, सव्थ�रम मैं आपका आभार �क्ट 
करिा हँू तक आपने मुझे बोलने का मौका तद्या। सर, सरकार जब भी संसद में कोई कानून लािी 
है, िो ्यह आव््यक होिा है तक उसके ऊपर संबंतधि ््ेटकहोलडस्थ से तड्कस तक्या जाए। संसद 
में जो भी तबलस आिे हैं, उनका दूरगामी पतर णाम होिा है। �्िुि तवधे्यक, ऐसे ही दूरगामी और 
गंभीर पतर णामों वाला है। इस कानून का असर देश के करोड़ों �तमकों, कामगारों और ्ो्ेट नौकरी 
पेशा लोगों पर पड़ेगा। सरकार ने तवधे्यक के उदे्््यों और कारणों के करन में कहा है तक सम्य 
के बीिने के सार �ौद्ोतगकी बदल रही है। चेिक के माध्यम से मजदूरी का भगुिान ्या उसके 
तन्योतजि बैंक खािे में मजदूरी जमा करने से तडतज ्टल और अलप नकदी अर्थव्यव्रा के उदे्््यों 
की पूर्ि करने के अलावा न्ूयनिम मजदूरी के भगुिान न होने ्या उसके कम भगुिान के बारे में 
तशका्यिों में कमी आएगी। सरकार ने ्यह भी कहा है तक इस िरह के �बंध कु् �देश सरकारें 
पहले से कर चुिकी हैं। सेकशन (6), पेमें्ट ऑफ वजेेज़ एक्ट के िहि अभी िक coins और रूपए 
में मजदूरी और तदहाड़ी का भगुिान हो सकिा रा। ्यह व्यव्रा अभी िक िीक चिल रही री। 
मैं सरकार से जानना चिाहिा हंू तक इस संशोधन से भगुिान में तकस िरह इजाफा होगा िरा 
तडतज ्टल पेमें्ट से अतधकिम मजदूरी कैसे ensure की जा सकिी है? क्या सरकार ने इस संबंध 
में मजदूरों और कामगारों की ्ूयतन्यन वगैरह से बाि की है? ्यह व्यव्रा organised industry 
के तलए िो िीक है, लेतकन जहा ं unorganised industry है, जैसे agriculture है, construction 
है, उनमें सारे मजदूर एक जगह से दूसरी जगह, दूर-दूर जगहों पर जािे हैं, जैसे बंगाल से, 
उत्र �देश ्या अलग-अलग जगहों से पंजाब, महारा््ट्, केरल ्या दूसरे �देशों में जाकर काम 
करिे हैं। इनकी रोज की मजदूरी अगर इनहें न तमले, िो इनका खाना नहीं चिलिा है। अगर इनहें 
बैंक के जतर ए पेमें्ट तद्या जाएगा, िो पहले उनहें बैंक में लाइन खड़े होकर पैसा तनकालना पड़ेगा 
और तफर व े अपना खाना खा पाएंगे। इसतल ए digital payment करने से सब मजदूरों की नौकरी 
चिली जाएगी ्या व े पला्यन कर जाएंगे, वापस अपने �देश चिले जाएंगे। हमारे ्यहां हर शहर में 
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अगर सुबह आप तनकलें, िो तकसी भी चिौराहे पर लेबर खड़ी आपको तमल जाएगी, तजनहें वहां से 
construction works के तलए रोज़ाना ले जा्या जािा है। अगर हम उनहें शाम को चैिक से पेमें्ट 
करेंगे ्या digital payment करेंगे िो व े उसे accept नहीं करेंगे, क्योंतक उनहें शाम को उसी पैसे 
से खाने का इंिजाम करना होिा है। इसतल ए ्यह व्यव्रा तबलकुल व्यवहातरक नहीं है।

इनमें से अतधकिर मजदूर पढ़े-तलखे नहीं होिे और उनके लोकल बैंकों में खािे भी नहीं होिे। 
दूर से आए लोगों के अपने शहरों में खािे हो सकिे हैं, लेतकन दूसरी जगह खािे खुलवाने में 
व े तहचिकिे हैं। अगर उनहें चैिक के माध्यम से पेमें्ट तमलिा है िो व े चैिक को बैंक में जमा करके 
पैसा नहीं तनकाल सकिे। व े अपना खािा ही दूसरी जगह नहीं खुलवािे। इसतल ए इस तबल में 
्यह एक व्यावहातरक कमी है, तजसे मजदूर मानने को िै्यार नहीं होंगे।

ऐसे ही, agricultural sector में जो मजदूर गा ंव में काम करिा है, वह चैिक से पेमें्ट नहीं 
लेगा। इन सारी सम््याओं पर ध्यान देने और तबल में व्यव्रा करने की जरूरि है तक कैसे इन 
लोगों के तहि में �ावधान तक्या जा सकिा है?

सरकार ने कहा है तक �ौद्ोतगकी बदल रही है, देश बदल रहा है लेतकन हमारे देश का 
गरीब तकसान, मजदूर आज भी वहीं खड़ा है। न उसके बचचिों के तलए पढ़ाई-तलखाई की व्यव्रा 
है और न दो वकि की रो्टी की व्यव्रा है। अगर वह अपनी शारीतरक िाकि का इ्िेमाल 
करके रोजी-रो्टी की व्यव्रा करिा है, िो उसके तलए पढ़े-तलखे और कुलीन वग्थ की digital 
व्यव्रा लाकर कुबतानी के तलए �ेतरि तक्या जा रहा है। ्यह उसे मौि के मुंह में धकेलने जैसा है। 
पश्चि मी उत्र �देश और पूव्थ उत्र �देश के िमाम कामगार पहले ही नो्टबंदी के चिलिे बेरोज़गार 
हो चुिके हैं। इस तबल पर कानूनी मुहर लगने से मजदूरों की हालि और खराब होगी। तबल के 
सैकशन 6 में एक proviso जोड़ा ग्या है, तजसके िहि सरकार िमाम establishments के बारे 
में नोत्टतफ केशन जारी करके ्यह व्यव्रा कर सकिी है तक व े केवल digital भगुिान �णाली 
को ही अपनाएं। इस िरह का तबल में delegation तसफ्थ  गैर-कानूनी ही नहीं, बशलक  संतवधान का 
भी उललंघन है। इससे संतवधान के अनुच्ेद 14 का उललंघन होिा है। मैं समझिा हंू तक इस 
�ावधान को Committee on Subordinate Legislation को रेफर करना चिातहए िरा ्यह opinion 
लेनी चिातहए तक इस िरह का delegation कहा ं िक उतचिि है? ्यह तबल Department related 
Standing Committee को भी रेफर नहीं तक्या ग्या है। चंूितक ्यह तबल लोक सभा से पास होकर 
्यहां आ्या है, मैं propose करिा हंू तक इस तबल को सलैक्ट कमे्टी को रेफर तक्या जाए िरा 
््ेटक-होलडस्थ की opinion लेने के बाद ही इसे सदन में रखा जाए। धन्यवाद।

MS. DOLA SEN (West Bengal): Mr. Vice-Chairman, Sir, thank you for allowing 
me to speak on this important Bill. India has 472 million labour force. Out of 
this, 90 per cent of the workforce is in the informal and unorganized sector. It 
contributes to 45 per cent of the GDP. However, workers are deprived of the benefits 
of formal employment like provident fund, health insurance like the ESI, bonus, 
dearness allowance, etc. Even, employers pay the employees and workers less than 
the minimum wages mandated by the States or the Centre. This is today’s reality. 
With due respect to Union Labour Minister who is present here, I am sorry to say 

[�ी संज्य सेि]
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that the Central Labour Directorate has not been able to exert law of the land in 
this respect till date. Sir, it is important to protect the interests of the workers and 
labourers. I am glad that a reformed labour code will ensure that wages reach the 
workers in a timely manner. However, the Bill states that all wages must be transferred 
to the bank account. Unless the Government specifically notifies a certain amount, 
which may be paid in cash, this may pose a difficulty for many who still do not 
have bank accounts. This Government constantly talks about cashless India, Digital 
India. However, does the Government know how many people have bank accounts? 
The harsh reality is that 80 per cent of women don’t have bank accounts in India. 
And, more than 50 per cent of workers don’t have bank accounts till date. To add 
to the misery of the workers, the restrictions on cash withdrawal have still not been 
removed by the Government. How will a poor worker stand in the ATM queues 
during his work hours to withdraw money? How will he pay service to banks? Sir, 
political parties can receive ` 2,000 cash donation but the poor workers cannot. For 
example, I want to add that if an entrepreneur has to pay ` 2 crores as wages or 
salaries of workmen per week, say, on every Saturday, he is also entitled to withdraw 
only ` 24,000 from his account. Obviously, there is no need of lockout and strike. 
Factories after factories are being closed and will be closed further affecting crores 
of workmen of our country. Sir, in Bengal there are over four lakh people working 
in tea gardens. There are over five lakh of people who are working in the jute mills. 
Sir, 1.5 crore of Bengal population is associated with tea industry and 2.5 crore 
of Bengal population is associated with jute industry. There are thousands of beedi 
workers; there are thousands of construction workers, etc., etc. These workers and 
labourers could not be paid their wages due to demonetization. Sir, demonetization 
has caused hardship to all the workers and labourers. After three months of pain and 
agony, over 25 crore daily wage workers have lost their jobs. Unemployment has 
increased to 7 per cent, unfortunately. There is a need to provide a comprehensive 
social security system for workers in the informal sector. Let the objective reality 
be up to the mark at first. The Government cannot make the poor worker suffer 
because of its own agenda to go cashless and digital. Thank you very much.

डा. अटनल कुमार साहनी (तबहार): उपसभाध्यक् महोद्य, जो मजदूरी संदा्य (संशोधन) 
तवधे्यक, 2017 सदन में ला्या ग्या है, इसमें दशता्या ग्या है तक �तमकों को चेिक द्ारा और 
तडतज ्टल पेमें्ट द्ारा पेमें्ट की जाएगी। मैं आपके माध्यम से सरकार का ध्यान इस बाि की ओर 
आकृ््ट करना चिाहिा हँू तक इस देश में बहुि सारे ऐसे मजदूर हैं, जो असंगति ि हैं। उनको तकसी 
�कार का संरक्ण �ापि नहीं है, व े डेली मजदूरी करिे हैं और डेली कमाकर अपने पतर वार को 
चिलािे हैं। उनको इस तडतज ्टल पेमें्ट से तकस �कार से पेमें्ट की जाएगी? मैं आपकी भावना की 
क� करिा हंू। तबल इसतल ए ला्या ग्या है तक मजदूरों को सही सम्य पर मजदूरी तमल सके। 
मगर जो मजदूर हैं, तजस �कार से खेतिहर मजूदर हैं, रोड बनाने वाले मजदूर हैं, मकान बनाने 
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वाले मजदूर हैं, हमारे जल �तमक हैं, जो जल में काम करिे हैं, व े तकसी न तकसी के अधीन 
काम करिे हैं। जब व े तकसी न तकसी के अधीन काम करिे हैं िो व े नकद पर काम करिे हैं। 
अगर आप तरकशा चिलाने वाले को भी कह दीतजए तक चैिक से पैसा लो, तडतज ्टल पेमें्ट से लो, 
ए.्टी.एम. से लो, िो वह तरकशा वाला जो डेली कमाकर अपने पतर वार को चिलािा है, वह तकस 
�कार से ्यह काम करेगा? इस तबल में कहीं पर ध्यान नहीं तद्या ग्या है तक जो डेली मजदूरी 
करने वाले लोग हैं, जो डेली काम करने वाले लोग हैं उनका क्या होगा, तकस �कार से उनका 
पेमें्ट तद्या जाएगा? आज बड़े-बड़े िेकेदार हमारे मजदूरों का पैसा रख लेिे हैं। इसके कारण 
से ्याद तदलाना चिाहिे हैं तक उनके खािे और बही में उनकी मजदूरी का जो चिा्ट्थ बने, उसमें 
उनकी मजदूरी की जानकारी व्यापक रूप से रहे तक आपने पैसा तद्या ्या नहीं और पैसा कैसे 
तद्या। वसेै ्यह िो िीक है, लेतकन जो आपने कहा है तक चैिक द्ारा तद्या जाए ्या तडतज ्टल 
पेमें्ट द्ारा तक्या जाए, िो ्यह व्यावहातरक रूप से नहीं आ पाएगा। व्यावहातरक रूप से लाने के 
तलए आपने इस पर क्या किोर कदम उिा्या है, इसको आगे लाने के तलए क्या काम तक्या है? 
खास करके हम जल �तमक संघ से जुड़े हुए रहे हैं, जल �तमक संघ के का्य्थ�म में भाग लेिे 
रहे हैं और उसके हम पदातधकारी भी रहे हैं, िो मैं आपसे कहना चिाहिा हंू तक जल �तमक 
संघ के जो लोग काम करिे हैं, जैसे खेतिहर मजूदर है, जो खेि में काम करिे हैं, उसी िरह 
से जल �तमक संघ भी है, उसको वहीं बा ं्टकर पैसा दे तद्या जािा है, मगर आपने जो ्यह बना 
तद्या है िो इसके अनुसार उनको तकस �कार से तडतज ्टल पेमें्ट से पैसा तद्या जाएगा, इस पर 
आपको पुनर्वचिार करने की आव््यकिा है।

आज हमारे �तमकों के बारे में, जो मजदूरी करिे हैं, अभी इस बारे में मधुसूदन तम�ाी जी 
बोले िरा संज्य सेि जी भी बोले हैं। उनहोंने बहुि व्यावहातरक बाि बोली है तक जो गरीब अपने 
पतर वार को चिलािा है, दैतनक मजदूरी करके चिलािा है िो तडतज ्टल पेमें्ट से उसका पतर वार 
कैसे चिलेगा? आज ्यहां सभी लोग बैिे हुए हैं। आपके खािे में तकिना ही पैसा रहे, मगर आपकी 
पॉके्ट में एकाध हजार रूप्या नहीं रहे िो आप अपने आपको हलका महसूस करिे हैं, जबतक  
जो व्यशकि  मजदूरी करके खािा है, िरा जो सुबह काम पर जािा है िो शाम को उसे नकद 
पैसा चिातहए, अगर उसे नकद पैसा नहीं दीतजएगा, और कहा भी जािा है तक मजदूर का पसीना 
सूखने से पहले उसके हार में अगर पैसा नहीं तद्या ग्या िो उसके सार इंसाफ नहीं होिा है। 
अगर उसकी मजदूरी का पैसा उसके खािे में भेज देंगे िो उसका पतर वार कैसे चिलेगा, इस पर 
आप पुनर्वचिार करें। आप इस ओर देखें तक व े लोग अपना रोज गुजारा कैसे करेंगे, जबतक व े
असंगति ि मजदूर हैं, हमारे खेतिहर मजदूर हैं, हमारे जल �तमक मजदूर हैं, हमारे बीड़ी बनाने 
वाले मजदूर हैं, हमारे रोड पर काम करने वाले मजदूर हैं, हमारे घर बनाने वाले मजदूर हैं, िो 
उनका आप तकस �कार से पेमें्ट करवाइएगा? इसमें आपने नकद का भी �ावधान तक्या है, मगर 
इस पर ज्यादा जोर देना होगा तक जो नकद लेना चिाहे उसको नकद भी देने का �ावधान रहे। 
अगर आप चैिक से पेमें्ट करेंगे िो कल जाकर वह बैंक से पैसा लेगा लेतकन उसका पतर वार आज 
िो भखूा मरेगा। इस बाि को देखने के तलए आपने क्या �ावधान तक्या है?

माननी्य उपसभाध्यक् महोद्य, इस गरीब मजदूर, शोतषि उपेतक्िों की जो बाि आप कह रहे 
हैं, आप तडतज ्टल पेमें्ट करने की बाि तजस �कार से आप इस तबल में लाए हैं, ्यह व्यावहातरक 

[डा. अतनल कुमार साहनी]
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नहीं है। ्यह व्यवहार में नहीं है तक तकस �कार से हमारे गरीब को पेमें्ट तक्या जाएगा, इसके 
संबंध में माननी्य मं�ी महोद्य बिाने की कोतशश करेंगे, इनहीं सुझावों के सार मैं पुन: इस 
तवधे्यक में संशोधन का �्िाव रखिा हंू।

SHRI T. K. RANGARAJAN (Tamil Nadu): Thank you Mr. Vice-Chairman, Sir, 
for giving me an opportunity to speak on this Bill. Sir, this Bill was first introduced 
on the last day of the Winter Session and thereafter an Ordinance was promulgated. 
Is resorting to Ordinance route at all required on this issue? That is my first question. 
It is not at all required. Ordinance route is taken to make the issue fait accompli as 
a supplementary drive to demonetization misadventure, aims at benefiting only the 
big corporate and MNCs in the digital service, credit card service filed where every 
transaction includes service charge, unlike cash transaction. That is the basic purpose 
of this 'corporate service Government' behind imposing this Bill via Ordinance route 
and not for the welfare of labour.

Besides, the whole exercise of bringing an Ordinance on this issue smacks of 
authoritarianism and that has also been reflected in the very content of the Ordinance. 
Originally, under the existing Payment of Wages Act, the worker possesses the right 
to choose as to which mode he receives his wage. Sir, salary is my right. Salary is 
my property. I must decide how to withdraw that and how to use that. The Right 
to Property is a Constitutional right. The Government of day has taken oath on the 
Constitution. Are you not violating the Constitution? Is it right? I request the hon. 
Minister to please examine this.

Sir, precisely, the right of worker's consent has been snatched away through 
this amendment. Can the hon. Labour Minister deny that? While taking away the 
worker's right to consent on mode of wage payment, the administration has been 
empowered to decide the sector or area where wage payment will be made either 
by cheque or bank transfer.

Sir, today, the organized labour is 7 per cent and unorganized labour is 93 per 
cent. According to my information from banking sector, only 89 lakh people from 
unorganized sector have bank account. Crores of people do not have any account 
at all. They take their salary by cash. Hon. Minister has said about Kerala and 
other things. Sir, in Kerala only Government employees are being paid in cheque 
or through bank account, not ordinary employees or workers from unorganized 
sector. That is not in Kerala. I think, you have to correct that. Sir, it may not be 
the problem for organized sector, because for most of them salary is paid through 
bank. Most of the establishments under organized sector are in urban and semi-urban 
areas having bank service. Wherever there is Government office or wherever there 
is a public sector unit, you will find a banking service. But, in case of unorganized 
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sector occupations, particularly in unbanked rural areas, payment of wages through 
cheque or bank transfer would create a serious problem for workers and leave them 
at the mercy of employer even in the matter of getting their legitimate earned wage. 
Legitimate earned wage itself becomes a problem. I don't know how the Ministry 
of Labour thought about it. Does this amendment Bill has any provision to protect 
the workers in that kind of a situation? Unless such right to worker is ensured, this 
Bill cannot serve the required purpose and the objective. I demand: The worker's 
right to consent or choose the mode of payment of wage should be incorporated in 
the Bill. Otherwise, you are taking away my Constitutional right. You have no right 
to take away my right. The Constitution has given me this right.

So, I request the hon. Minister to consider this and make necessary changes 
accordingly.

Thank you.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Mr. Vice-Chairman, Sir, I, on 
behalf of my YSR Congrss Party and my President, Shri Y. S. Jaganmohan Reddy 
Garu, and on my own behalf, support this Bill. However, I would like to bring to 
the notice of the Government three issues which are very important.

I draw the attention of the hon. Minister to Clause 6 of the Bill. I would just 
read it. It says, 'All wages shall be paid in current coin or currency notes or by 
cheque or by crediting the wages in the bank account of the employee.' The only 
difference between the earlier section, which has been repealed and this section, 
which has been substituted, is that in the earlier section, there were reference to 
thousand-rupee-notes and five-hundred-notes, while in this section, it says ‘current 
coin or current currency’. In view of the issues to which I could come later, what I 
could interpret from this is that even today the payment of wages can be made by 
way of cash. This is what we have interpreted. While proceeding further, I would 
read the proviso to this. I quote the last line, '....the wages only by cheque or by 
crediting the wages in his bank account.' So, the proviso says that it can be made 
only by way of cheque or by crediting the wages in his bank account, whereas 
the main clause, that is, clause 6 says that payment can be made either by current 
coins or current currency notes. So, there is a contradiction. The hon. Minister may 
kindly clarify it. Then, in the last line itself, it says, '...wages in his bank account'. 
It gives an impression that it is applicable only to the male workers. So, according 
to me, this has to be slightly amended. It should say, '...in his or her bank account' 
This is what I feel. Please correct me, if I am wrong, Mr. Minister.

[Shri T. K. Rangarajan]
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There are three other issues. Only twenty-seven per cent of the villages in India 
have got banking access within five-six kilometers. If the objective of the Act is to 
make the payment only by way of cheque or to be credited into the bank account 
of the employees, how it is possible to credit the amount in the bank account of 
the employee where the banking facilities are not available, as 75 per cent of the 
villages do not have banking facilities. Therefore, I request the Government to first 
create the banking infrastructure so that the Act can be implemented more effectively. 
Secondly, as the hon. Members have said, 90 per cent of the work force in this 
country is in the unorganized sector. Hence, I would request the Government to 
make this Act applicable even to the unorganized sector workers.

Sir, I really don’t understand why the Government has opted to promulgate an 
Ordinance with regard to this particular Act. Of course, the hon. President of India 
has got every right to promulgate an Ordinance under Article 123 of the Constitution, 
depending upon the exigencies and, if the situation so warrants, if he feels that a 
law needs to be brought into force, he could promulgate an Ordinance. Nobody 
would say ‘no’ to that. Sir, may I bring it to your kind notice that Parliament was 
in Session from 16th November to 16th December, 2016. Probably one day before 
the closing of the last Session, on 15th December, this Bill was introduced in the 
Lok Sabha. Subsequently, since that Bill could not be passed by both the Houses of 
Parliament, the Government opted to issue an Ordinance around the 28th of December.

So, I sincerely feel that instead of resorting to promulgation of Ordinance 
route, probably, hereinafter, the Government of India may directly introduce the Bill 
unless it is really warranted. So, this is the suggestion I have to make, Sir. My first 
suggestion is that the Government of India should make efforts to create banking 
infrastructure throughout the country. Secondly, promulgation of Ordinance should be 
avoided. Thirdly, the Act should also be made applicable to the workforce in the 
unorganised sector. Sir, my reference, particularly to the Clause 6 and also a proviso 
to that, which is applicable, according to my interpretation, only to male employees, 
may also be addressed. Thank you.

SHRI D. RAJA (Tamil Nadu): Mr. Vice-Chairman, Sir, the purpose of this piece 
of legislation is to amend the original Payment of Wages Act, 1936. Sir, Section 6 
of the original Act talks about wages to be paid in current coin or currency notes. 
There, it says, "All wages shall be paid in current coin or currency notes or in 
both." This is what the original Act, 1936 says. This Act was amended in 1976 by 
inserting one clause, that is, "Provided that the employer may after obtaining the 
written authorisation of the employed person pay him the wages either by cheque 
or by crediting the wages in his bank account." This is what the Amendment says. 

3.00 p.m.
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Now, we are trying to amend this Act further. The present Amendment says, "All 
wages shall be paid in current coin or currency notes or by cheque or by crediting 
the wages in the bank account of the employee—Provided that the appropriate 
Government may, by notification in the Official Gazette, specify the industrial or 
other establishment, the employer of which shall pay to every person employed in 
such industrial or other establishment, the wages only by cheque or crediting the 
wages in his bank account. Sir, while discussing this Amendment, we should keep 
in mind certain other factors also. The Minister must clarify whether it is applicable 
to only organized sector, or, it is also applicable to the informal sector or the 
unorganized sector. The Minister should make this clear. If it is applicable to the 
unorganized sector, then, what is the preparedness? Are we in a position to implement 
this Amendment? Parliament can pass this, but Parliament should be realistic. Can 
it be implemented at this given point of time or in the coming period? Why I am 
asking this because, now, the banking sector is in crisis. What is the condition of 
rural banks? You please tell us, Sir, what the condition of rural banks is. Are rural 
banks effective? Do they have network across the country, in rural parts of our 
country? Please tell us. Please try to convince us. Convince the Parliament because 
you have taken the route of Ordinance. Maybe, the Constitution allows this. But, 
at the same time, we have a very vibrant Parliament. Parliament is supreme. You 
must take Parliament into confidence. Maybe, you are in power today; tomorrow, 
somebody else will be in power. But, Parliament should be taken into confidence. 
Parliament represents the collective will of the people. So, I am asking, when you 
propose this Amendment, do you think it can be implemented now? Then, why are 
you proposing this Amendment? It is because of the condition of the rural banks. 
They are in crisis, and the employees are agitating all the time. They cannot function 
effectively. The cooperative banks are also in crisis. They don’t have adequate 
capital. In the entire banking sector, there is no adequate recruitment. What is rate 
of recruitment of employees in the banks? Without adequate bank branches across 
the country, without adequate number of bank employees, how can you impose this, 
how can you implement this? This is one thing, Sir. 

The other is, if it is applicable to unorganized sector, there are problems. One 
is of agricultural workers. There is a demand. It is an old demand. I repeat it. 
The demand is, the agricultural workers want a Central legislation so that they get 
identity, they get all social security benefits, everything. But we don’t have a Central 
legislation for agricultural workers. How long can we continue like this? There is no 
legislation to cover a substantial working population of our country, the agricultural 
workers. Look at the living conditions of agricultural workers in this country! I 
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am not brining other social factors. I am bringing the economic factors. What is 
their wage, what is their pension, whether they have homes, houses to live in, and 
what social security have they got? So, why can’t you think of bringing a Central 
legislation for agricultural workers?

Now, I am raising another issue which is related to migrant labourers. They 
move from one State to another. My colleague from Uttar Pradesh was mentioning 
that Uttar Pradesh workers are migrating to other States. But I keep seeing workers 
from different parts of the country – from Odisha, from Bengal, from Bihar – 
working in Tamil Nadu, Kerala and several other parts of the country. Now do 
these migrant workers have adequate protection? Sir, the unorganized workers don’t 
have identity cards. That itself is a problem. They shift from one job to the other 
job according to the availability of job; they move from one profession to other 
according to availability of that employment. They are ‘migrant labourers’, Sir. They 
are not even able to exercise their right to vote because they don’t have their proper 
‘migrant worker card’, identity card. The Labour Ministry must have come across 
this problem. I keep meeting several social organizations, civil societies. They all 
raise this issue. What is the identity card? Now after a big struggle, in some States, 
the ‘construction workers’ get that identity card as ‘construction worker’. What about 
other sector workers like bidi workers or head-load workers? There are problems. 
Sir, some unions give it. I know when we organize them, when we organize the 
unorganized workers, we give identity card that he or she belongs to this ‘union’. 
But, as a Government, how do you address their problem, this identity problem? It 
is a big problem. Without that, how can they have access to banking system? You 
may say, ‘bringing people into banking system is a lofty goal’. Yes, people should 
come into banking system. But how can they come into banking system? That is 
what I am trying to ask. On one side, you don’t have bank branches. There is no 
bank infrastructure spread over the country. On the other hand, the workers are not 
recognized as ‘workers’ and given their identity cards. Sir, they are ‘Scheme workers’. 
What is this ‘Scheme worker’? They are not treated as regular workers. They are just 
‘Scheme workers’. People are demanding that let these Scheme workers be treated 
as regular workers. What is the hurdle? I am asking the Labour Minister. What is 
the hurdle? What is the difficulty in treating them as regular workers? I am asking 
it, Sir. They are workers. They are ‘Scheme workers’ because they are in particular 
Scheme implementation. They are all Government schemes. After all, they are all 
Government workers. Why can’t you treat them as workers? You don’t treat people 
working under the Mid-Day Meal Scheme and the Aanganwadi workers as regular 
workers. These are some of the problems.

Now, let me take up one or two other issues. You were talking about minimum 
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wages. Do you review the implementation of the Minimum Wages Act in different 
States at the national level? What is the present situation? Otherwise, why should 
Comrade Rangarajan or the trade unions demand raising the minimum wages to  
` 18,000? On the one side, there is inflation and price rise and on the other, various 
economic factors which affect the living conditions of the workers. They ask for  
` 18,000 as minimum wages, but the Government is not considering their demand. 
The Government is not taking up such issues at labour conferences or while talking 
to the trade unions’ management. Why can’t they accept this demand of having  
` 18,000 as minimum wages for the workers? In the same way, in the case of 
pensions, there is a demand for moving towards a universal pension scheme. We talk 
about several schemes, but we do not discuss having a universal pension scheme. Sir, 
you must be aware of the Arjun Sengupta Committee Report. It was the first effort 
to address the concerns of workers in the unorganized sector. That Committee said 
that there should be a universal social security cover for all those working in the 
unorganized sector. What efforts has the Government made to consider this? Why 
not? After all, they are all our citizens. Why do we want our economy to grow? 
Let me put this simple question: Why do we want our economy to grow? Why do 
we want a cashless economy and a digital economy? For fun! Why do we want 
the economy to grow? It is, after all, to meet the needs of our people, to improve 
the living conditions of our people and to help our people.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Now, please 
conclude.

SHRI D. RAJA: That is what we are trying to do, Sir, but what is the 
Government doing? What is the purpose of this amendment? They say, pay it in 
cash, cheque or through credit in the bank. My simple question is: where is money 
in the hands of workers in the unorganized sector? You give them money. I am 
not asking you to pay the workers out of charity or pity. They are working. Ensure 
their minimum wage. Let the workers have money in their hands. Let the workers 
have the purchasing capacity. Then, if you ask them to transact through banks, I can 
understand the rationale. But now, without money in their hands, if you ask them 
to go to banks, it is irrational according to me. That is why I am questioning the 
very timing of this amendment. How can you implement this amendment without 
taking into consideration all these factors?

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): All right. Please, 
conclude now.

SHRI D. RAJA: Hence, I appeal to the Government and the Labour Minister 
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to have a comprehensive approach. This ad hoc approach would help neither the 
Government nor the economy. There should be a comprehensive approach. This 
is what I thought I should point out at this point of time. There are other issues 
concerning workers.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Some other day!

SHRI D. RAJA: Yes, Sir; some other day. We should discuss the working and 
living conditions of the working class of this country. Perhaps if not now, some 
other time, we should discuss the conditions of the working people in this country.

Thank you, Sir.

�ी बसावाराज पाटिल (कणता्टक): माननी्य उपसभाध्यक् जी, आदरणी्य बंडारू दत्ा�े्य 
जी ऑर्डनेनस की जगह इस अमेंडमें्ट तबल को लाए हैं, जो लोक सभा में पास हुआ है। जैसा 
अभी डी. राजा जी ने कहा, इससे पहले कॉइनस से बैंक में ्या चैिक से ्या तकसी भी �कार से 
पैसे जमा करने की जो पद्धति  री, उसमें एक ्ो्टा सा पतर वि्थन ऑर्डनेनस के माध्यम से तक्या 
ग्या। इस पतर वि्थन में एक तवशेष बाि ्यह है तक पहले उनसे ऑरराइजेशन तल्या जािा रा, अब 
्यह ऑरराइजेशन नहीं रहेगा। इसकी ्यह एक सबसे बड़ी तवशेषिा है। दूसरी बाि, जहा ं िक 
मैं समझिा हँू, ्यह पूरा ऑगगेनाइजड लेबस्थ के बारे में है, क्योंतक इसके अंदर खुला-खुला बिा्या 
ग्या है तक जहा ं पर ए््ेटशबल शमेंटस एंड इंड््ट्ीज हैं, और उनके नाम का भी उललेख तक्या 
ग्या है, ऑरराइजेशन नाम की इस एक �ॉबलम के कारण कई बार मातलक उनके एकाउंटस 
में पैसे जमा नहीं करिे रे, सैलेरी नहीं देिे रे, उसके तलए इसमें एक सीधा-सीधा रा्िा बना्या 
ग्या है। इस दृश््ट  से तकसी तवशेष पतर श्रति  में, तकसी तलत्ट गेशन के कारण, अन्यान्य कारणों से 
जो पैसे को रोका जािा रा, अब इस अमेंडमें्ट के बाद उसको रोका नहीं जाएगा, उनको देना 
ही पड़ेगा। इस नािे से इस तबल का अपना एक महतव है और मैं जहां िक समझिा हँू तक अभी 
कृतष इत्यातद इसमें नहीं आएंगे। इसके बारे में सरकार अलग से सोचि सकिी है, क्योंतक कई 
बार पा्ट्थ ्टाइम काम होिा है, कई बार फुल ्टाइम काम होिा है, कभी एक तदन का काम होिा 
है, कभी एक महीने के बाद होिा है, िो ्यह एक अलग चिीज है। ्यहा ं पर ्यह खुला कहा ग्या 
है — specify certain industries or other establishments where the employer should 
pay his employees only by cheque or by crediting his wages to bank account. इस 
बाि को लेकर माननी्य मं�ी जी �तमकों के तहि में, ए््ेटशबल शमेंटस के और इंड््ट्ीज के तहि 
में ्यह जो अमेंडमें्ट लाए हैं, ्यह बहुि उत्म अमेंडमें्ट है। इससे उनका पैसा िुरनि उनके पास 
जमा होिा है और जहा ं-जहा ं ्यह ए््ेटशबल शमेंटस और इड््ट्ीज़ होिी हैं, वहा ं पर ऐसी कैशलेस 
पेमें्ट की सम््या बहुि कम पैदा होिी है। इस दृश््ट  से ्यह उत्म पतर वि्थन है, मैं इसका समर्थन 
करिा हँू। ज्य त हनद।

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Thank you, very much, 
for permitting me to speak on this issue. While many people may consider this as 
a continuing process of demonetization and its effect on the country, and the ruling 
Government may pat itself on the shoulders thinking that they are actually going to 



366 Government  [RAJYA SABHA] Bill

get more TRP ratings because of this step that they have taken. It shows a growing 
intolerance and, unfortunately, an egoistic attitude towards the common men. For a 
Government that claims that they worry about the ordinary citizens, this Bill shows 
a shocking lack of empathy where our workers are concerned. There doesn’t seem 
to be a reality check on what the real life issues are for the employees in this 
country at different wage hierarchy. All this looks lovely on paper. On black and 
white, it looks innocuous, unthreatening and assumedly a responsible step to take.

[MR. DEPUTY CHAIRMAN in the Chair.]

But is that what it really is? What was the overriding compulsion for this 
Government to bring in an Ordinance despite the fact that Parliament was in Session? 
First, they arrogantly bypass the Parliament and its democratic processes, then they 
bring in an Ordinance like this and now they slip in this Bill and demand that 
it should be passed and accepted. Sir, what is rising alarmingly is the absolute 
disconnect between the citizen and the reality checks. Sir, as Mr. Raja had rightly 
pointed out, is there any concept and awareness of what working conditions are in 
this country? Obviously, they are not. You take away the right of the citizen and 
the employee by saying that you will be paid only by cheque. Are you aware as to 
how long the banks take to process a cheque? How many days' delay an employee 
faces in clearance of a cheque? How long does he have to do without cash? Sir, 
the 'without cash syndrome' is carrying on even now. To date, as a citizen, I have 
no right to go to the bank and take out the amount of money that I want and the 
money that I have earned and which I have, in good will and trust, deposited in 
the bank. The banks are making money on my money, but I have no right to access 
my own money. I am curtailed, my rights are infringed on and the Government 
continues to carry on this steamrolling of our rights.

If an employee has to be paid by cheque, please give me these answers. How do 
you propose to do it in the unorganized sector? Where are your banking facilities? Do 
you have enough bandwidth for e-commerce and e-money? Are you able to actually 
access the citizens in the remote areas? In what distance, are the existing banks? Do 
you have adequate branches? Do you have a method by which you will facilitate 
the citizen to reach a bank? Sir, in rural and co-operative banks, the saddest State 
of affairs is that the people, who get a posting in the remote area, spend all their 
time and energy to get out of thatz posting and go somewhere else. The reality is 
that once in a week, maybe the bank will operate in rural areas. What happens to 
the employee then? Where does he go? You give us the alternative, give us the 
checks and balances, and then say, "You follow this or else..." But, you can't make 
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sweeping reforms of what you think as reforms and, in one stroke, take away all 
the rights of a citizen. We are living in an era of absolute uncertainty. Even if the 
Prime Minister of India today says something, citizens are not in a position to accept 
or believe it because the next day, the rule changes. During the initial period of 
demonetization, Sir, in 50 days, 68 rules were changed. Every day, we see people 
on television from the ruling party, including the Prime Minister, who threatened, 
intimidated, told us of terrible consequences. This is a democracy - by the people, 
for the people, of the people. These are the fundamental principles of democracy 
and this House reflects that democracy. Unfortunately, the Government doesn't seem 
to understand that. By bringing in this without laying down the infrastructure in the 
related areas, who is going to mitigate the misery of an employee when he will be 
without any money in his hand for the next so many weeks? Sir, regarding Anganwadi 
teachers — of course, it is an honorarium; it is not a wage — does this Government 
actually believe that the State Governments actually pay straight? Money devolved 
from the Central Government, which goes for payment of wages, is quite often not 
devolved on monthly basis, but it is actually clubbed together and delivered once in 
six months. How do you expect citizens to live? Can't you actually visualize that? 
Sir, through you, I appeal to the Minister that what he needs to look at is the option 
of paying by cheque partly and giving some part payment in cash. You can't do 
what is proposed here. It is an illegal thing what this Government proposes to do. 
If you take away the right of a citizen and then enforce a law which says that if 
this is not done, you will be punished, that cannot happen. It makes a mockery of 
democracy, as well as what Mr. Raja has said about agricultural workers. As it is, 
this demonetization has affected agricultural workers. They do not go and purchase 
food and grain and keep it in their houses in tens or twenties of kilos. They buy 
a kilo or a half of a kilo, make do with that, and, next time, when they have the 
cash, they go and buy the rest. They don't have cards to swipe and pay because 
there is no existing bandwidth in any of the villages to start with. So, what happens 
to these people? Who cares about them? They do not count except for votes. Is 
that the attitude that we are going to collectively take in this esteemed House? Is 
this how we treat the people in the remote areas and villages of India? Is this the 
consideration for them when they are sick or when they need something that we 
are going to tell them, 'No, bad luck, your salary will come through cheque'? Who 
is going to fix the banks' accountability and ensure that the banks will encash their 
cheques in an optimum time period? Nothing is defined here. The banks can take 
their own sweet time, earning interest on my money, and they may not even issue 
my money for five days, seven days, and, if God forbid, bank holidays come in, then 
all those holidays will be added. What happens to me as a citizen? Who empowers 
me? Who looks after my needs? I may have a crisis at home; a dying parent, a 
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sick child. I may need medical attention for which I need to have my money. This 
is not endowing on me any kind of property of the Prime Minister or his Ministers 
or the Members of Parliament. This is not from their personal accounts that they 
are giving us benefits. It is my right, Sir. I have rightfully earned this money and I 
should have a right to choose as to how I need to take my salary and how I wish 
to spend it. As it is they have decided that unmarried girls are not entitled to keep 
that much gold as a married woman can keep. How bizarre and distorted is that to 
start with and to believe that there should be discrimination between an unmarried 
woman and a married woman or any citizen for that matter? This Government seems 
to have lost direction. There is an arrogance of belief that 'might is right' and that 
you will by-pass Parliament, bring in Ordinances, steamroll citizens and get praise 
from the people. Who do you care, he who praises you. Who are these people who 
are praising you? Are these the people who are connected with the remote corners 
of this country and the citizens of our nation? Sir, as public representatives, we face 
them. We go into the remote areas. We represent the voice, the thought and the 
heart of the citizens of this country. What I am saying is not my belief system, Sir. 
This is what has been asked for by every citizen in the remote area. They are in 
a fine state of panic. They believe that their wages will not be paid on time. The 
banks will not clear it. They do not have savings. They have no ability to feed 
themselves for the time lag that the banks may take. Will the Government give 
direction to the banks, Sir?

Sir, in all this, so much talk and loud voice has been made about the benefits 
of demonetization, which will reflect very soon in the next five State elections. We 
will see the results and the Government will then begin to understand how this 
demonetization has helped them. Sir, I want to ask a question. What are these so-
called benefits that this Government is talking about? As far as the money that came 
into the banks is concerned, so far we have no clarity or knowledge about how 
much black money, as they called it, came into the banking system. Bank Managers 
were found wanting. You had the Prime Minister of India going to Lok Sabha and 
talking the way he did the other day. It is a sorry state of affairs that he did not 
answer any of the questions. Which bank has this Government taken action against?

SHRI JAIRAM RAMESH (Karnataka): He will speak today here.

SHRIMATI RENUKA CHOWDHURY: I know, I am waiting. Which bank did 
he take action against? Which bank manager has been hauled over the coals for the 
moneys that have been given away? Which bank is going to be accountable and 
how will the Government ensure that they remain accountable in clearing cheques 
in optimum time? Which fora do the citizens go to if the bank is harassing them 
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and not cashing their cheques because they are busy clearing the cheques of the 
ruling Government and their colleagues? Which bank remains accountable to the 
citizens? How do you propose to ensure that rural and cooperative banks actually 
have the money and you will have officers sitting in those areas delivering to the 
people? All these questions go unanswered and only contribute to absolute madness 
and mayhem. Sir, unfortunately, this Government believes that by appearing on 
television, by talking irresponsibly, by using the might of mathematics of their 
numbers in Parliament, they can subvert democratic processes. But the beauty of 
India's democracy, Sir, as this Government will soon come to realize after March 
8th, is that the fundamental principles of 'by the people', and that is an expression 
on other forums, an answer to this kind of arbitrary, unthought of legislations that 
they bring about and torture the citizens in the name of right and might. (Time-
bell rings) Sir, I am concluding. It is this that we need to look at. Mr. Raja had 
raised a very relevant point about migrant labour. Is this Government aware that 
our citizens in Jorhat go across to China to work for wages and come back? Do 
you not care? Do you believe that you can stop them? Will you give them jobs 
otherwise? Will you ensure social security for them? None of these questions are 
even addressed, never mind answering, Sir. And if this is how the Government is 
going to conduct itself, they must look back at the history, the history where they 
claim nothing was done for so many years. Sir, if world-class institutions are there, 
if ISRO is launching satellites today, if every sixth citizen of India is a citizen in 
the world today contributing to international economies, if you think this is nothing, 
then after March 8th, Sir, they will understand that if nothing else — every citizen 
has been empowered by this democracy, and empowered by the Constitution — we 
come with the rights that have been given to us. Taking away our right is going 
to cost you very heavily. Thank you very much, Sir. Jai Hind.

SHRI P. BHATTACHARYA (West Bengal): Sir, with your kind permission, I 
would like to bring certain matter for your consideration. Hon. Minister, in the 
Statement of Objects and Reasons, said that the Payments of Wages Act, 1936 
states "the payment of wages of certain classes of employed persons..." May I put 
a question to the hon. Minister? What do you mean by 'certain classes'? Do you 
want to say only the permanent workers, or do you want to say the casual workers, 
or do you want to say the contractual workers, or do you want to say the migrant 
workers or whatever it may be? What exactly is your clarification? That has to be 
ascertained very clearly. Otherwise, I feel this Ordinance, which has already been 
promulgated and now it has been placed here to make it an Act, apparently looks 
a very good Act. But, Sir, I feel that the hon. Minister, possibly his officials, did 
not go into the details of the problems. What are the problems that will crop up? 
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Number one, if migrant workers, who are working in West Bengal, move to Bihar, 
in which banks would they operate their accounts? Who would decide that? Suppose, 
some workers from the State of Jharkhand are coming to Birbhum, Bardhaman and 
other districts of West Bengal; suppose, they have their bank accounts in Ranchi or 
some other place in Jharkhand; would you ask them to open new bank accounts in 
West Bengal in their respective districts? How is it possible? There is no provision 
in the Act. The Statement of Objects and Reasons, very simply, states, “However, 
proviso to said section enables the employer to pay the wages to an employee either 
by cheque or by crediting the wages in his bank account after obtaining his written 
authorisation.” What does ‘in his bank account’ mean? If a migrant worker leaves 
his present place of work and moves on to another one, Mr. Minister, could you 
clearly tell the House what he should do? What would be the banking arrangement 
or system? Are you going to change the banking law? Let us suppose, I have a 
bank account in Jharkhand; I am an agricultural labour. If I go to U.P., do I have 
to open another bank account there, or do I operate my previous account? How 
would it be possible? Would it transfer automatically? All such questions, which are 
pertinent, are cropping up. I would like the hon. Minister to reply. It is very clear 
that if I am a labourer, I have to labour and, as a result, I will get my wages. The 
Payment of Wages Act, 1936 has been changed so many times. But, Mr. Minister, I 
would like to know three things from you. Suppose any worker feels that he should 
leave the job and change his profession, how would his payment be made? How 
would they go about doing this? What would be the process? Can you clarify this? 
In Bengal, there are several jute industries; many jute industries have closed down 
now. Workers who had been working there are now unemployed. They are moving 
from one place to another, trying to get into some other employment. Now, tell 
us, Sir, how would they get their wages? I know of a particular case where a jute 
mill worker left the job and joined work at another place, but there he didn’t get 
proper wages. Then, he went to the Labour Directorate. The Directorate said that it 
depends on the present management; if they think that his payment should be less 
than what he got in his previous employment, he has to accept it, because there 
is no law in this regard. Hon. Minister, when you are amending the Payment of 
Wages Act, why are you not giving any pay protection to the workers? The existing 
provision says that if a worker who is getting paid at a job in a particular place 
goes to some other place, he would get the same wages there. Why have you not 
said anything about that here? 

This is a very simple and pertinent thing. So, my earnest request to the hon. 
Minister is that before going into details and passing this Bill, kindly clarify all these 
things. It is very clear and it has been very clearly stated by Shri D. Raja, and I 

[Shri P. Bhattacharya]
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fully support his stand point in regard to the constitutional problems. If I work in a 
particular area, and shift to some other place, and if I do not get my wages there, 
that amounts to a serious violation of the Constitutional right, my personal right to 
get the wages. The Minister is not clear on this point what exactly he wanted to 
say and what exactly he wanted to do.

Sir, another very important thing is this. In this Bill, if you go in details, you 
will be surprised to see that the Government has not set any implementation authority 
who will look up and search the entire thing. I know the condition of the Labour 
Ministry in the Government of India. I know that he has no staff. He knows it 
very well how much staff he has. He knows how he is functioning. He knows how 
his conciliation Machinery is working, and the power of the conciliation machinery 
is known to the hon. Minister. Nobody bothers about the verdict of the CLC or 
DLC or whatever it may be. So, in this regard, I have a very simple question to 
the hon. Minister. If somebody violates Act, what steps are you going to propose? 
Kindly clarify this thing to this hon. House. What action are you going to propose, 
employers do not pay proper wages to the workmen? He will give the reply, go 
to the conciliation machinery, DLC or CLC or SLC. But, hon. Minister, you know 
it very well what is their power. If your DLC writes a letter to the Director of a 
company to come, he sends a subordinate officer who has no power to take any 
action or any decision. Suppose, the management is not coming. In this regard, my 
humble submission would be, take some steps so that you can protect the workman. 
You have said it that however, the proviso to section enables the employer to pay 
the wages to an employee, either by cheque, or, by crediting the wages in his bank 
account, after obtaining his written consent. That is good. But, hon. Minister, would 
you kindly tell me one thing? Suppose, I am an employee in a particular area, and 
I am getting my wages by coins or by cash. If I go to some other place and say, 
"No, I will not authorize anything, I will be getting my wages again by cash." So 
many things are there which are to be clarified properly. Otherwise, Sir, my feeling 
is that after passing this Bill, the workers will be in soup. Apparently, they will be 
feeling very well. "All right, I will go to the bank; open an account in the bank, 
and my cheque will come; my cheque will be given to the bank online, or whatever 
it may be." But, what exactly will happen? You know the character of the Indian 
managements. I am not saying that all the managements are bad and corrupt. But I 
know some of the managements who are corrupt. I know that some managements 
are not paying the amount to the labour class. What will you do about them?  
I would like to have your opinion in this regard. 

Sir, before concluding, I would say a couple of important things to you. On 
building construction workers, Mr. Raja and other Members spoke. But, Sir, a very 
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important part of it is, suppose a building worker dies, what will you do? So, all 
these things need to be taken into consideration before passing this Bill. I hope, in 
your reply, you will clarify all these things. With these few ideas, I would conclude. 
Thank you very much. 

SHRI SHANTARAM NAIK (Goa): Sir, I would like to speak.

MR. DEPUTY CHAIRMAN: Already your party has taken more time. I can 
allow you for five minutes, if you adhere to that. Your party has taken 19 minutes 
extra! I was very liberal today.

SHRI P. BHATTACHARYA: You were extraordinarily liberal today, at least, to me!

MR. DEPUTY CHAIRMAN: At least you accepted it! Thank you. Mr. Shantaram, 
you can speak for five minutes. ...(Interruptions)...

SHRI SHANTARAM NAIK: Sir, the Payment of Wages (Amendment) Bill is a 
piece of legislation regarding payment of wages, cashless payments. But, it covers 
a wider ambit. Therefore, the ambit started from 8th November, according to me, 
although the Government says that the process of demonetization started two months 
prior to 8th November. But, nobody was informed! Even the RBI took the decision 
on 8th November at 5.00 p.m. I don’t know when the report was submitted to the 
Cabinet.

MR. DEPUTY CHAIRMAN: Speak on the Bill, please.

SHRI SHANTARAM NAIK: Sir, therefore, I began by saying that though it refers 
to wages, it refers more to cashless economy. Therefore, it takes us to demonetization. 
In fact, after demonetization, all the time, the Prime Minister was talking about 
cashless economy only. He forgot about demonetization and was speaking about 
cashless economy, ‘Everybody should pay by cashless modes of payment.” This is 
a subject which has a wide ambit and, therefore, I am saying it. So, now, payment 
of wages will be by cashless modes, according to the PM. This process started on 
8th November officially and unofficially two months prior to that.

Sir, to my Starred Question yesterday, the Finance Minister replied the whole 
thing—two supplementaries—in two minutes! It never happens. A question of such 
a magnitude was covered by the Finance Minister in two minutes! Then, there were 
three-four more supplementaries, one minute each. Why is the Government treating 
this aspect of economy in such a casual manner? Therefore, this Bill also will be 
treated in a casual manner, according to me unless you become serious about the 
cashless economy.

[Shri P. Bhattacharya]
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In your own State of Goa, which is administered by the BJP, how did you deal 
with this? The BJP Government in Goa announced that it was the first State going 
cashless. It was front-page news in many newspapers. Thereafter, the BJP workers 
themselves had to meet and pass a resolution and request their own Government to 
withdraw that notification regarding cashless economy. This is how you began with 
the cashless economy. Secondly, the point is that we wanted to know — because 
what was to be told to us by the Prime Minister, who assumed the role of the 
Finance Minister as to how the process started — whether the letter was written 
under Section 7 by the Government of India to the RBI or RBI suo motu took a 
resolution under Section 26(2). This is what we are entitled to know. This aspect 
is a part of this Bill. If you are saying that you are transgressing, you are going 
astray of what I am saying — all these questions are related — then, we wanted 
to know whether Section 7 was adopted or Section 26(2) was adopted. Secondly, 
after this cashless economy came into force and everything you say is fine, कं्ट्ी 

अच्ी चिल रही है। क्या तफगस्थ आ रहे हैं? Today I got an Unstarred Question and the 
figure was that in Goa the tourist inflow has increased. This is incorrect. This is 
the reply I got that tourist inflow increased after demonetization whereas everybody 
knows that most of the hotels get 20 to 30 per cent occupancy. The is what the 
hotel owners told me. This is the case with every hotel. If there is inflow of tourists 
in Goa, why has that percentage decreased? Why have you given a different reply 
in Parliament? Therefore, I don’t think you take this matter seriously. ...(Time-bell 
rings)... I will take one more minute, Sir. I was talking about unemployment. How 
much unemployment has been created after this demonetization? How many people 
have been retrenched, laid off or dismissed? Can anybody give figures? MoS Finance 
is not there. I don’t know MoS Sitharamanji knows it. These things are linked to both 
the Ministries. You should also know those figures. The Labour Ministry, of course, 
is dealing with one aspect, but you are dealing with so many things like Start-up, 
Make in India, etc. Everything is with you. Therefore, these figures of layoffs and 
dismissals should be with you. You must acquaint us with those figures. Secondly, 
everybody knows as to what was the fate of contract labourers. The employers did 
not wait even for seven days. All of them were asked to go home. They said, “We 
will call you when needed.” Thousands and thousands of workers lost their job in 
first 15 days. ...(Interruptions)... In 15 days, lakhs of people lost their jobs.

�ी नीरज शेखर (उत्र �देश): इनहें हंसी आ रही है। ...(व्यवधान)...

�ी शान्ाराम ना्यक: आपको बाद में रोना पड़ेगा। ...(व्यवधान)...

एक माननी्य सदस्य: अभी रोना ््टा्ट्थ कर दीतजए। ...(व्यवधान)...
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�ी शान्ाराम ना्यक: आज �ाइम तमतन ् ्टर हंस सकिे हैं, हमारा मज़ाक उड़ा सकिे हैं 
क्योंतक तफगस्थ उनके पास हैं। जो तफगस्थ व े बिाएंगे, व े हमें सुननी पड़ेंगी। ...(सम्य की घंिी)... 
आप इस पर तवचिार कीतजए और इस तबल का सचचिा उप्योग कीतजए।

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, allow me for a minute.

MR. DEPUTY CHAIRMAN: You have not given your name. ...(Interruptions)... 
No, please. ...(Interruptions)... You did not give your name earlier. This is not the way.

SHRI ANANDA BHASKAR RAPOLU: Your kindness. ...(Interruptions)... Your 
kindness. ...(Interruptions)... Just one minute. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: One minute. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Respected Deputy Chairman, in specific 
I would like to point out about the powerloom sector tragedy following the 
demonetization. The cash crunch, as created, and with this Bill, I can understand the 
intentions and ulterior motives of the Government to divert the contract employment 
and unrecorded employment which is the order of the day. Underemployment is there 
throughout and lakhs of powerloom workers have lost their livelihood after November 
8th, 2016. Even after that, they wanted to hold some mela and show some fancy 
wherein they did not address what exactly is ailing the powerloom sectors, the money 
transactions and wages. But after knowing all these inadequacies and the tragedy and 
trauma, the Union Labour Minister who is dearer to the weaker sections is coming 
out with this type of a proposal! It shows that they are just unconnected with the 
people and they are going to get disconnected with the people. Thank you very much. 

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, with your kind permission, 
I would just invite the attention of the Government and the House only to one legal 
angle of this Bill, if you kindly permit me. I won’t give any speech.

MR. DEPUTY CHAIRMAN: Okay.

SHRI SUKHENDU SEKHAR ROY: Sir, in the Statement of Objects and Reasons, 
it has been stated that “Section 6 of the Act provides that all wages shall be paid in 
current coin or currency notes or in both. However, proviso to the said Section enables 
the employer to pay the wages to an employee either by cheque or by crediting the 
wages in his bank account after obtaining his written authorisation.” But there is no 
mention about the written authorisation by the employee in the Amendments that 
have been made in Section 6. Normally the employees render service and in lieu 
of that he gets the wage. So, without his written authorisation which was earlier in 
the proviso of Section 6, this has been deleted. So, the object of this Amendment 



Government [8 February, 2017] Bill 375

is not only to change from currency or coins and but also through bank cheques. 
It has also deprived the workers of their legitimate...

MR. DEPUTY CHAIRMAN: Maybe there is an omission. The Minister may   
react.

SHRI SUKHENDU SEKHAR ROY: I am inviting the attention of both the 
Government and this House to this.

MR. DEPUTY CHAIRMAN: Mr. Minister, please give the reply to this also.

SHRI BANDARU DATTATREYA: Hon. Deputy Chairman, Sir, first of all, there 
were 14 Members who spoke about the Payment of Wages (Amendment) Bill, 2017. 
I compliment all of them and I wish to thank them all. I have keenly observed their 
very interesting commitment to the lives and welfare of the workers. I respectfully 
submit to the House that all Members are welfare-minded towards the workers. My 
Government, led by Narendra Modiji, is very sensitive towards the poor, working 
labourers. For that only we have had that vision. That is why the Prime Minister 
said "�मेव ज्यिे". We feel that our worker is not only a worker, we feel that he 
is "�म ्योगी" and that he is a "रा््ट् तनमतािा". That is why we are very sensitive 
towards the workers’ issues. The main purpose of the Amendment is that exploitation 
of workers is going on regarding minimum payment and also a cut in the payments 
and there is no transparency and no proper functioning. That is why we have ensured 
the payment of statutory minimum wage also. Particularly, I am stressing that all 
the Members were interested in compliance of social security. Compliance of social 
security is very, very important which I will explain later on after a few minutes. 
Sir, hon. Members pointed out why this has been brought through Ordinance route. 
For this, I only submit that I had already introduced this Bill in the Lok Sabha in 
the last Winter Session. But, unfortunately, both the Houses could not function. So, in 
the interest and welfare of workers, we have issued this Ordinance. I will explain it 
a little bit later. As I said, there are a number of complaints and enforcement issues 
regarding payment of wages which are very important. That is why I have come 
before you to consider replacing this Ordinance with Bill and ultimately make it an 
Act. Sir, I also take into consideration views/suggestions made by hon. Members.

Secondly, I wanted to make it clear that this Bill contains a very small insertion 
and a proviso. It says and I quote:

 "All wages shall be paid in current coin or currency notes or by cheque or 
by crediting the wages in the bank account of the employee.

4.00 p.m.
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 Provided that the appropriate Government may, by notification in the Official 
Gazette, specify the industrial or other establishment, the employer of which 
shall pay to every person employed in such industrial or other establishment, 
the wages only by cheque or by crediting the wages in his bank account."

It means, all the existing current coin or currency notes or cheque have to be 
credited in bank account. That is why there should not be any apprehension. As I 
said, this will improve the compliance to labour laws.

There is one more important aspect which many senior hon. Members expressed 
here. Secondly, this applies to organized and unorganized workers. It is not just for 
organized workers. I am happy that our senior hon. Member, Shri Mistry, comparing 
my face with him and says that both our faces are similar and familiar. आपकी 
िरह लोग मुझे भी बोलिे हैं तक गुजराि के एक एम.पी. आपके जैसे हैं ...(व्यवधान)... आप 
तवष्य पर काफी तव्िार से बोले, लेतकन मैं आपको अपील के रूप में एक बाि बिाना चिाहिा 
हंू तक इस सरकार के आने के बाद बहुि से नए initiatives तलए गए। आपने तरकॉरस्थ के बारे 
में बिा्या, रतज ् ्ट्ेशन के बारे में, कां्ट्ेक्ट लेबर के बारे में, outsourcing of labour के बारे में 
और construction worker के बारे में बिा्या। सर, सारे वक्थ स्थ के बारे में हमारा मं�ाल्य काफी 
बेहिर िरीके से चिेंजेज़ ला्या है। मैं उस बारे में भी आपको रोड़े में बिाना चिाहिा हंू, लेतकन एक 
तवष्य पर हमारे आदरणी्य सद््य ने कहा तक हमारे द्ारा वक्थ स्थ के राइटस तलए जा रहे हैं। In 
no way we are taking away the rights of workers. But, on the other hand, we are 
strengthening and giving wages in a more transparent manner. It is going to strengthen 
his hard-earned wages. Hon. Members have mentioned that there is no increase in the 
minimum wage in the last eleven years! This Government, led by Narendra Modiji, 
has increased the minimum wages of the unskilled workers, agriculture workers, ‘C’ 
category workers, by 42 per cent. The wages of non-agricultural workers have also 
been raised to ` 350. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him complete, please. ...(Interruptions)... He 
is not yielding.

SHRI BANDARU DATTATREYA: The subject of ‘labour’ falls under the 
Concurrent List. Many hon. Members have spoken here. I heard them very patiently. 
Since the subject of ‘labour’ is under the Concurrent List, you can very well 
understand my limitations. Many advisories have been sent by my Ministry. I have 
written many letters to the Chief Ministers and the Labour Ministers. A formal 
mechanism for enforcement has to be built.

Our Government is serious about the Bonus (Amendment) Act also. This 
Government, led by Narendra Modiji, has increased the bonus of workers from  
` 3,500 to ` 7,000. Their coverage has also been increased from ` 10,000 to  

[Shri Bandaru Dattatreya]
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` 21,000. So, the minimum wages, the bonus and the maternity benefits have been 
enhanced. The maternity leaves have been increased from 12 weeks to 26 weeks. 
So, this is a very sensitive Government.

There are many other issues. But due to paucity of time, I would not like to go 
into much detail. But, the labour sector, which is unorganized sector, constitutes 93 
per cent of the workforce. There are approximately 40 crore such labourers. We are 
all concerned about the construction workers. There are four crore and seventy lakh 
construction workers in the country. Therefore, we have shifted them from informal 
sector to formal sector. The registration of all the construction workers is going on 
in the country. All the things have been planned. The agriculture workers and also 
the bidi workers are being enrolled with the banks. Our Government is going to 
take one more initiative because our hon. Prime Minister, Shri Narendra Modi, has 
specifically said that our concern should be more on the social security of workers. 
That is why, we are going to give a unique card to all the unorganized workers, 
including the agricultural workers. This card will be a portable one and will serve as 
identity card also. It will help the workers in availing all the social security benefits. 
So, this is going to be a major change. We are going to give identity cards to all 
the workers. We are also thinking to bring the skilled workers, Anganwadi workers, 
Asha workers, mid-day meal workers into the social security network. Sir, there 
are many other issues which have been put forth. Recently, during demonetisation 
period, after this Ordinance has come, I, my Labour Ministry, took a review meeting. 
After that, I ordered all my officials, the EPFO and the ESIC officers, to go to 
all the States to talk with their respective State Governments. Sir, I am happy to 
inform you that all my officers went to all the States to have a review meeting 
with their respective State Governments. Now, we have started the work of opening 
bank accounts. As far as camps are concerned, we have conducted 1,46,711 labour 
camps, where bank accounts were opened. In EPFO and ESIC, 48,58,699 new bank 
accounts have been opened during the demonetisation period. We did that because 
I want my workers to get their wages through a transparent manner. That is why, 
I am very happy to announce this. Sir, I went to Assam. One hon. lady Member 
from Assam spoke on this Bill. All the officers went to the farms, where accounts 
of all the tea plantation workers and of all the tea garden workers were registered. 
When I was there, approximately, 1,80,000 farm workers and tea garden workers 
were registered. That is why, Sir, I feel that if the will is there, the Government can 
do it. So, we need the cooperation of all the State Governments. There are some 
other initiatives that were also taken. Some of the Members mentioned about the 
enforcement agencies. Shri Madhusudan Mistry mentioned about inspection and other 
things. In this regard, Section 20 is there, according to which if anybody violates 
the rule, definitely, he or she will be punishable with imprisonment for a term for 
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one month, which may extend up to six months. So, the penal provision is there. 
Even for the enforcement agencies, a new inspection scheme has come. Some other 
time, I will, definitely, take the opportunity and explain about that.

As regards the inspection of factories, under the Factories Act of 1948, an 
appropriate officer under this Act can enforce this Act. So, I, once again, submit 
to the august House that I have noted down whatever important issues you have 
mentioned. I have also noted down all your suggestions. If any necessary changes 
are required, I will do that. But the point is, it is a very simple thing. In Section 
6, only two small additions have been made. This is going to fulfil the vision of 
our Prime Minister and also of hon. late Dr. Baba Saheb Ambedkar who dedicated 
his life for the workers' interest. At the same time, it will also fulfil the dreams of 
our late Dattopant Thengadi whose entire life was also dedicated to the cause of 
workers. So, I feel that if we pass this Payment of Wages (Amendment) Bill, it is 
going to benefit the workers.

So, I once again request the hon. Members to pass this Bill and as had been case 
in the Lok Sabha, irrespective of all parties, the Members wholeheartedly welcomed 
and supported it. So, here also, I request you to pass this Bill wholeheartedly.

MR. DEPUTY CHAIRMAN: Thank you very much. ...(Interruptions)... No, no. 
...(Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, just one thing. Out of most of the State 
Governments which have created the ‘Construction Labour Welfare Fund’, five hundred 
crore rupees are lying with the Gujarat Government alone. There are a number of 
States which have this money lying with them which amounts to thousands of crores 
of rupees, which has not been spent by those State Governments for the welfare 
of the construction labourers who should get the benefit out of that. So, I request 
the Minister to take this up especially for the welfare of the construction labour of 
the entire country.

MR. DEPUTY CHAIRMAN: Would you like to react?

SHRI BANDARU DATTATREYA: Yes, Sir.

MR. DEPUTY CHAIRMAN: Okay. Consider it. Take it up with the State 
Governments.

SHRI BANDARU DATTATREYA: Sir, there is one clarification which I will 
make. As he says, not only Gujarat, in the entire country, the cess amount which 
is collected by the respective State Governments is about ` 26,000 crores.

[Shri Bandaru Dattatreya]
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MR. DEPUTY CHAIRMAN: You can take it up with the State Governments. 
...(Interruptions)...

SHRI BANDARU DATTATREYA: The cess amount is with the State Governments. 
The thing is, they spent only ` 5,690 crores. A PIL was filed in the Supreme 
Court and the Supreme Court directed us to take it up. We are conducting regional 
conferences. I had meetings with the Labour Ministers twice. We are very seriously 
taking it with them by saying that there should be no misuse of the construction 
workers’ money and it should go to the workers’ benefit and workers’ welfare only. 
We are going to all regional conferences. I am conducting six regional conferences 
in the country. Last year also, I have conducted these conferences and this time 
also I have already conducted two regional conferences. I will definitely see that it 
should go to the workers.

MR. DEPUTY CHAIRMAN: Okay. He is at it. You can take it up with the 
Chief Ministers also. Thank you.

Now, the question is,

 That the Bill further to amend the Payment of Wages Act, 1936, as passed 
by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration 
of the Bill.

Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRI BANDARU DATTATREYA: Sir, I move:

That the Bill, be passed.

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: See, yesterday, the discussion on the Motion of 
Thanks on the President’s Address was not concluded. Now, one speaker was left 
out. I am calling that one speaker, and, after that, the hon. Prime Minister will 
reply. Now, Shri Anand Sharma.

————


